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I

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 383 of 2023

President Garden City Residential Welfare Society

...Applicant

Versus

State of Punjab & Others

...Respondents

Affidavit of Er. Lavneet Kumar, Member Secretary, Punjab Pollution
Control Board, Nabha Road, Patiala in compliance to order dated 19.05.2025.

I, the above-named deponent, do hereby solemnly affirm and state as
under:

Respectfully Showeth:

1. That the above-mentioned case is pending for adjudication before this Hon'ble
Tribunal. In compliance of various directions issued by this Hon'ble Tribunal in
the above-mentioned case, the respondent Punjab Pollution Control Board is
filing replies / status reports from time to time.

2. That the Environmental Engineer, Punjab Pollution Control Board, Regional
Office-2, Ludhiana has earlier filed the status report in the above-mentioned
case on 25.03.2025 in compliance to order dated 11.02.2025 disclosing the
action that has been taken against the Project Proponent in respect for
recovery of Environmental Compensation levied by the Board. Considering the
report dated 23.03.2025 of the Board, this Hon'ble Tribunal has observed that
thj? details concerning the generation of sewage, treatment capacity, gap,
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2 performance parameter of the STP etc; have not been placed on record.
Submission of the applicant was that there is no STP with adequate capacity

and that in the approved 9.5 acres area about 100- 150 persons are residing.
This Hon'ble Tribunal was pleased to pass an order dated 19.05.2025 thereby

directing the Member Secretary, Punjab Pollution Control Board to file an
affidavit disclosing the above status. In this regard, the relevant extract of
paragraph 9 of the order dated 19.05.2025 is reproduced below for kind
perusal and reference.

/
/
/

"9. To ascertain the correct position, we direct the Member

Secretary, PPCB to file affidavit disclosing daily generation of

sewage from families residing in approved area of 9.5 acres,
treatment capacity of the existing STP and its capacity

utilization. Member Secretary, PPCB will clearly disclose the gap

in daily generation and treatment of STP if gap exists, manner
of discharge of surplus sewage which is generated. In that
affidavit, PPCB will also disclose sample analysis report of the
STP treated discharge. Since a stand has been taken that a
sum of Rs. 3, 55,23, 438 /- has been levied as environmental
compensation, therefore, Member Secretary, PPCB will also
disclose the steps which have been taken till now to recover
this environmental compensation. Let this affidavit be filed
within a period of four weeks."

3. That in order to make compliance of the directions of this Hon'ble Tribunal, the
site in question was visited and inspected on 10.06.2025 by a team comprising
Er. Dharatveer Singh, Assistant Environmental Engineer; Er. Ishmanjot Singh,
Assistant Environmental Engineer; and Er. Ajaideep Singh Kullar, Junior
Environmental Engineer to verify the functioning of the Sewage Treatment
Plant (STP) installed at the project site of M/s Dynamic Infradeveloper Pvt. Ltd.,
Village Dharour,Dehlon Road, Sahnewal, Ludhiana (Project - Garden City). The
observations of the visiting team are mentioned herein below:

i. The colony has one common entrance gate for authorized (9.56 Acre)
colony and unauthorized (32.4 Acre approx.) with common boundary
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/

wall for entire project Garden City (41 acres appox). The roads and
sewerage system are connected with each other.

ii. There are 3 SCO's and 27 houses built and 3 houses under
construction in the front 9.56 Acres colony and there are 138 houses
and 9 houses are under construction in the rear extended/unauthorized
colony of size 32.4 acres approx.

iii. The STP was not in operation during the visit and no effluents were
coming out of the outlet of STP. Upon inspection of STP one water
meter was installed at the outlet of the STP and its reading was noted
to be 7831.90 KL but no water meter was installed at the inlet of the
STP.

iv. Upon request, STP operator has operated the same and the officers
has collected the sample from the inlet as well as outlet of Sewage
Treatment Plant on 10.06.2025 and the samples were sent to the
laboratory of the Punjab Pollution Control Board at Ludhiana for
analysis. The relevant facts with regard to the collection and analysis of
samples are given below.

a) A copy of the data sheet prepared by the officer of the
Board at the time of visit and collection of samples is
enclosed as Annexure R-l/A.

The samples were analyzed for the 05 parameters of pH,
TSS, COD, BOD, F.Coli and as per the contents of the
analysis report, the parameters of TSS & F.Coli were found
to be beyond the prescribed limits. A copy of analysis report
dated 20.06.2025 is enclosed as Annexure R-l/B.

b)

v. The STP is not of adequate capacity to treat effectively the wastewater
generated by the current occupancy of the colony nor for the projected
occupancy of the colony and seems to be non-operational from a long

/ time. The capacity of STP needs to be increased.
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4 /
The project proponent could not provide the logbook of inlet and outlet
effluent, logbook of energy meter reading of STP, sludge disposal
record maintained and design capacity of the STP components.

vi.

The project proponent has not hired any technical staff/engineer to
operate the STP in a technically sound manner. The project proponent
has not provided any sludge handling facility/sludge drying beds.

vii.

Housekeeping around the STP was poor and foul smell was observed
near the STP and plantation area.

viii.

The plantation area was not stagnated. Pipe is used to carry the
discharge from the outlet of STP to the plantation area of size approx.
550 sq yards, this plantation area is also inadequate for the disposal of
the effluent of the STP. There are around 120 eucalyptus trees of
average height around 18 feet.

ix.

No person from the technical staff was present who could effectively
operate the STP and provide us details of the technology and design
capacity of the STP components.

x.

The project proponent has not developed the colony as per the
approved layout plan/drawing from the Town Planning Department and
is also not following the conditions of license to develop colony issued
by the Senior Town Planner, Ludhiana.

xi.

The entire project is covering an area of 41 acres approximately out of
which 9.56 Acres is approved colony which has an STP which is also
not of adequate capacity and does not efficiently treat the waste water
generated from the colony.

xli.

xiii. The untreated wastewater generated from the extended
part/unauthorized colony is lying stagnated in the sewer lines and
manholes through which it partly goes into illegal soakage pits

h constructed at 5 different locations and is partly lifted using tankersv
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5 xiv. Upon enquiry from the residents, the untreated sewage from the
manholes is lifted using tankers and is disposed off at undisclosed
locations (frequency of lifting of sewage is twice a week in rainy season
and during the rest of the year the frequency of lifting is twice a
month).
The manholes and sewer line needs cleaning and regular maintenance.xv.

Facts regarding adequacy of STP

4. Brief facts, calculations of waste water generation and comments regarding
adequacy of existing STP are as under:

Brief Facts: The colony has one common entrance gate for authorized
(9.56 Acre) and unauthorized (32.4 Acre approx.) with common
boundary wall for the entire project Garden City (41 acres approx.).
The roads and sewerage system are connected with each other. There
are 3 SCO's and 27 houses built and 3 houses under construction in
the front 9.56 Acre authorized colony and there are 138 occupied
houses, 21 occupied SCO's and 9 houses are under construction in the
rear extended/unauthorized colony of size 32.4 acre approx.

i.

Calculation of wastewater discharge: In an authorized area of
9.56 acres, at present 27 plots out of total 70 plots are occupied. As
per the calculations, STP of capacity approximately 45 KLD is required
to treat domestic sewage generated only from authorized portion of
the residential colony considering present occupancy of 27 plots (15
persons per plot) in an area of 9.56 acres. The calculations are
tabulated below:

ii.

27 Plots @ 15 residents
each per plot

No. of occupied plots 405 persons

Commercial Plots
Flow for 405 residents
Considering 135 Itr/
person/day & 6
persons @ 45 Itr/day
(shops)

3 shops @ 2 persons 6 persons
405 135 54.675 M3/day
lit./person/day
6 persons @ 45 Itr/day
(shops)

0.27 M3 /day

Total domestic water 54,945 M3/day
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i

/

. 1 Irequired
Waste water generation @ 80 % of the total domestic water i.e.
43.956 KLD (Appox. 45 KLD)

The calculations of waste water discharge considering total population
of residential colony (i.e 9.56 acres authorized and 32.4 acres
unauthorized portion) are tabulated below:

2475No. of houses 165 houses @ 15
residents each per
house

48Commercial Plots 24 shops @ 2 persons
334.125 M3/dayFlow for 2475 residents

Considering 135 Itr/
person/day & 48
persons @ 45 Itr/day
(shops)

1352475 @
lit./person/day
48 persons @ 45 Itr/day
(shops)

2.16 M3 /day

Total domestic water
required

336.285 M3/day

Waste water generation @ 80 % of the total domestic water i.e.
269.028 KLD (Appox. 270 KLD)

iii. Adequacy of existing STP and gap in treatment of wastewater:
Present capacity of STP i.e 20 KLD is in-adequate not only for the
entire residential colony but also for authorized portion of 9.56 acres.
Furthermore, land developed as per Karnal Technology having an
extent of 550 sq yards is not adequate for the discharge of treated
effluent of present occupancy. There is a gap of approximately 250
KLD in the STP capacity required to be provided for the present
discharge considering entire population of complete project.

iv. Manner of discharge of surplus sewage:
The untreated wastewater generated from the colony was partially
discharged into illegal soakage pits constructed at 05 different location
and partly lifted through tankers.

i

i

.
Steps taken to recover Environmental Compensation:

5. That the Board has imposed Environmental Compensation amounting to Rs.
3,55,23,438/- upon M/s Dynamic Infra-developer Pvt. Ltd (Project Garden
City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) for violation of the
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1i

provisions of the Water (Prevention and Control of Pollution) Act, 1974 vide
letter no. 205 dated 08.01.2024, a copy of which is enclosed as
Annexure R-l/C. The Board has taken foDowing steps to recover the
amount of Environmental Compensation amounting to Rs. 3,55,23,438/-
imposed upon the Project Proponent (respondent No.4):

i. The Board has requested Deputy Commissioner, Ludhiana
vide office letter no. 2653 dated 28.10.2024, 2698 dated
05.11.2024, 2775 dated 22.11.2024, 2923 dated
12.12.2024, 2985 dated 23.12.2024 and 81 dated
13.01.2025 (Annexure R-l/D) to issue the following

directions:

a) To the Registrar cum Tehsildar, Revenue
Department, Ludhiana not to register any

sale deed (title deed)/mutation etc. of any

plot/house/SCO/other estabJishment in the
colony till the written permission of the
Board.

b) To the Revenue Department for recovering
the amount of Rs. 3,55,23,438/- imposed as
Environmental Compensation by the Board to
be recovered under arrears of land revenue
by laws.

The Deputy Commissioner, Ludhiana vide office letter no.
26518/MA dated 18.12.2024 (Annexure R-l/E) has
directed the Naib Tehsildar, Sahnewal to take necessary
action for recovery of payment as per rules/regulations.
Naib Tehsildar, Sahnewal has processed the case to take
the permission for auction of property of the Project
Proponent to recover the EC amount of Rs. 3,55,23,438/-.
The office of Deputy Commissioner, Ludhiana vide letter
no. 59/DRA/LRC dated 07.01.2025 (Annexure R-l/F)
has informed the Naib Tehsildar, Sahnewal to affect the
recovery of Environmental Compensation amounting to

ii.
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8 Rs. 3,55,23,438/- by auctioning the property of the

Project Proponent.
The Board has requested M/s Dynamic Infra Developer

Pvt. Ltd. (Project Garden City, Village Dharour, Dehlon

Road, Sahnewal, Ludhiana) vide office letter no. 2996

dated 24.12.2024 and 86 dated 13.01.2025 (Annexure

R-l/G and Annexure R-l/H) to deposit the

Environmental Compensation of Rs. 3,55,23,438/-
immediately, but no amount has been deposited by the

Project Proponent in the office of the Board so far.
In compliance to directions of Deputy Commissioner,
Ludhiana as contained in letter no. 59/DRA/LRC dated

07.01.2025, Naib Tehsildar, Sahnewal vide letter no. 600

dated 23.01.2025 (Annexure R-l/I) informed the office

of Deputy Commissioner, Ludhiana with endorsement to

Punjab Pollution Control Board that vide letter no. 513/R
dated 16.01.2025 Kanungo,Sahnewal has been requested

to enter report on the land records of the Project

Proponent and accordingly, report was entered in the

Khata no. of Project Proponent i.e. 96/101, 301/331,
234/250, 235/251, 377/412, 447/487, 450/490, 451/491,
454/495, 458/499, 479/510, 493/540, 531/580, 534/583,
556/613, 466/507 land measuring 59-7 out of total land
185-10, in the year of 2024-25 vide report no.196 dated
14.01.2025 and was marked for auctioning conducted on
15.01.2025. As per the report no. 197 dated 15.01.2025,
the officers of the Revenue Department along with

officers of Punjab Pollution Control Board gathered for
auctioning and total land of 59-7 in response to EC
amount of Rs. 3,55,23,438/- was attached vide report no.
204 dated 21.01.2025.

iii.

-:

iv.
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9 
In addition to the above, the Board has imposed EC of Rs.
11,80,000/- for the period of 01.12.2023 to 23.07.2024

vide office order no. 466 dated 27.11.2024 upon the

Project Proponent and the same was conveyed to the

Project Proponent vide letter no. 6776 dated 29.11.2024

(Annexure R-l/J) with the request to deposit the

Environmental Compensation of Rs.
Reminder was issued vide office letter no. 2983 dated

23.12.2024 and 84 dated 13.01.2025 (Annexure R-l/K

and Annexure R-l/L) to deposit the above said EC

amount with the office of the Board, but no amount has

been deposited by the Project Proponent in the office of

the Board so far.
In compliance to orders dated 11.02.2025 of this Hon'ble

Tribunal, the concerned Environmental Engineer,
Ludhiana has written a letter bearing no. 666 dated
25.02.2025 to Naib Tehsildar, Sahnewal to clarify the
following points at the earliest:

1. Legal basis and authority under which
the recovery notice was affixed in the
colony directing recovery from
residents.

2. Details of any action initiated against
M/s Dynamic Infra-developer Pvt. Ltd.
for EC recovery including any
attachment / seizure proceedings
against their assets.

A copy of letter no. 666 dated 25.02.2025 is
enclosed as Annexure R-l/M. A reminder letter was
written to Naib Tehsildar, Sahnewal vide letter no. 752
dated 04.03.2025 for necessary action. A copy of letter
no. 752 dated 04.03.2025 is enclosed as Annexure R-
1/N.

v.

11,80,000/-.

vi.
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10 
In reply to the above letter of the Environmental

Engineer, Ludhiana, the Naib Tehsildar, Sahnewal vide

letter no. 711/R dated 04.03.2025 has informed the

office of Punjab Pollution Control Board, Ludhiana that

in advertent mistake has occurred due to oversight and

despite due diligence and notice was issued to the

President, Garden City Residential Welfare Society in-

spite of Dynamic Casting Pvt Ltd. / Dynamic Infra-

developer Pvt. Ltd. which owned the Garden City. The

Naib Tehsildar, Sahnewal has further clarified the

property which has been attached in the daily diary

register of Patwari vide report no.204 dated 25.01.2025

is of Dynamic Casting Pvt Ltd. / Dynamic Infra-developer

Pvt. Ltd., which is correct as per record. The Nail

Tehsildar, Sahnewal has further mentioned in the letter

that a speaking order dated 18.02.2025 in this regard

has been passed and the concerned officer has been

warned to remain careful in future and necessary

correction in exercise of powers u/s 15 A of the Land

Revenue Act, 1987 has been made for effecting the

recovery as Arrears of Land Revenue from Dynamic

Casting Pvt Ltd. and the earlier notice has been

withdrawn. English translation of the copy of letter no.
711/R dated 04.03.2025 with speaking order dated

18.02.2025 passed by Naib Tehsildar, Sahnewal is

enclosed as Annexure R-l/O.

vii.

viii. The concerned Environmental Engineer, Regional Office-
2, Ludhiana has filed reply in compliance to order dated
11.02.2025 before this Hon’ble Tribunal.

ix. The concerned Regional Office of Punjab Pollution
Control Board at Ludhiana has written letters No. 1351
dated 22.05.2025, 1521 dated 02.06.2025, 1609 dated
09.06.2025, 1632 dated 16.06.2025, and 1778 dated
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11 
24.06.2025 to Naib Tehsildar, Sahnewal for recovery of

the amount of Environmental Compensation.

x. That despite repeated notices, reminders, and

communications (vide PPCB letters No. 1351 dated

22.05.2025, 1521 dated 02.06.2025, 1609 dated

09.06.2025, 1632 dated 16.06.2025, and 1778 dated

24.06.2025), no effective cooperation has been

extended by the office of Naib Tehsildar, Sahnewal for

expeditious execution of attachment and auction

proceedings as required under the Punjab Land Revenue

Act, 1887.
xi. Naib Tehsildar, Sahnewal vide letter No. 301 dated

20.06.2025 has again asked the Punjab Pollution Control

Board to assist in identification of the land owned by

M/s Dynamic Infradeveloper Pvt. Ltd. English translation

of letter no. 301 dated 20.06.2025 Is enclosed as

Annexure R-l/P.

xii. Though recovery proceedings as arrears of land
revenue have been initiated through Deputy

Commissioner, Ludhiana and Naib Tehsildar, Sahnewal,
but till date, no conclusive auction has been conducted,
nor any recovery of EC has been made.

xiii. The Board has further imposed Environmental

Compensation amounting to Rs. 17,55,000/- for the

period of violation from 24.07.2024 to 09.07.2025 vide

office order no. 405 dated 11.09.2025 upon the Project

Proponent and the same was conveyed to the Project

Proponent vide letter no. 4501 dated 15.09.2025 with the

request to deposit the Environmental Compensation of Rs.
17,55,000/- with the office of the Board. A copy of letter
no. 4501 dated 15.09.2025 alongwith a copy of office
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12 order no.405 dated 11.09.2025*is enclosed as Annexure
R-l/Q.

6) That the Punjab Pollution Control Board is making sincere efforts to recover
the amount of Environmental Compensation from the Project Proponent and
the same will be recovered in due course of time.

7) That the status report is submitted in compliance to order dated 19.05.2025
for kind consideration of the Hon'ble Tribunal.

Deponent̂

(Lavneet Kumar)
Member Secretary

Punjab Pollution Control Board
Nabha Road,Patiala.

Date: H|oq^p|ace: Patf'oU.

VERIFICATION:

I, the above-named deponent, do hereby verify that the contents of
this affidavit are true and correct to the best of my knowledge and belief, based on
official records. No part of it is false, and nothing material has been concealed
therein. \ v /

>nent

nWlar (Lavneet Kumar)
Member Secretary

Punjab Pollution Control Board
Nabha Road,Patiala.

Date:
Place: patfakL
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13 Annexure R-1/A10

TSSSSSSSSSS-PART-A
Name &. Address of the Project
Raw material used SttKwvBM-rtJj

Raw Sewage

l •Date &. time of collecting Sample

4. I. Product
Treated Sewage

ii. Processes involved
Treatment of Sewage

I. Give the name of the processes inoperation at the time of sampling
5.

ST?

ii. The number of wastewater
streams from different processes
along with discharge of each.

yyjJr^
6. i. Quantity of Domestic effluent discharqe Derhour (in liters)/m3/day.

ii. Is the discharge of Domestic effluent
continuous on intermittent and it
intermittent, date &. time of its discharges

iii. Is the quantity and quality of domestic
effluent from different streams uniform
through out or not

Ov^jr
cDiou/'̂ tj<50 \ jp\J iW n̂

iv. Present method of disposal of domestic
effluent.

7. i. Working hours

ii. Closed day

8. Number of outlets through which domestic
effluent Is discharged/carried outside the STP.

9. Name of the occupants/representative of the STP
with designation present at the time of sampling.

\
WiVwixj«5L.

-2 T? efviAjA r̂'O vt>a
10. Process not working at the time of sampling &

why?

t' SlU. Parameters to be analyzed.
12. Sample preservedfor (tick)

i. Organic parameter (freezer below 4°C)

il. Metals (pH less than 2 with HNO})

’m. Cyanide (pH above 10 with NaOH)
v""Iv. Oil & grease (separate 1 Lt sample glass

bottles & freeze)
v. others

Outlet Parameters to be analyzed.

X

•N.
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\
r

o • «.

,t of #»** ** TVk -» &® &u*u
s* «wch ^ aoiwsfcKTV

CKV^T^^ Al
to PJUA**̂ ^ &\*A-

•c. A *. ~ °̂W '
<yjc - <<v̂ fV> >>H^

* T=~J* *«-Jfew-
13. Details visual reP°

* -JET""*
component
of collecting

of the

the sampleII. If anV

15. Date & time

«• ystf
18. Type

19. point of sample collection

20. Remarks:- f<Xm

NOTE:-
i. "The samples of domestic effluent of M/s

from the point mentioned at Sr.
"
in the presence of1’ collected

Sh. occupier rr~ «

to send the sample to the State Water Laboratory under section 52 (i) if the saia H

been made by occupier/representative of the industry. The sample was stirre a P
in dry bottle/dry bottles and sealedInscription of AEE.

No. 18 above was

1) • jo -

*)I 4)

^ISSSSST"̂
6d sealed/unsealed and preserved

Signature of the Officer
offidalMlIectlng the sample

sample on
through Sh.. JBOARD ANALYST

PATIALA
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15 Î TW^nnfexijf© R-1
Pollution Control BoardZonal Laboratory, E-648-B, 2nd Floor, 1 jPhase-5, Focal Point, Ludhiana. \ X-.x'-/

PUNJAB

Ph. 0161-2676350
E-mail: link

trpWater Analv T̂RPp?r»

E 40/Zonal Lab/2025
M/s Garden City, Dynemlc Infra,
Sahnewal, Ludhiana

3. Name of Sample Collecting Officer : Er. Ishmanjot Sinqh AEE4. Type of Sample : Grab
5. Date of Sample Collection : 10.06.2025
6. Date of Receiving: 10.06.2025
7. Method Followed IS 3025/ methods of APHAResults:

vrtf=re~2,

***& -1,II,HI.iv
1. Laboratory Sample no.:
2. Name of Industry :

[
?v?T1

Sr. No. 7̂Parameters Outlet (Pipe for
plantation
watering

Inlet
(Collection

Tank)
pH1. 7.77.4

2. j Total Suspended Solids (mg/I) 118212
Chemical Oxygen demand (mg/I)3. 100440
Bio-chemical Oxygen Demand (mg/I)4. 24140

54,0005. F.Coli 27,00,000
Remarks

1. No specific standards are prescribed as per EPA, However if any stringent/other
standards have been imposed by the board, the same shall prevail.

*\

Junior Scientific Officer,
Zonal Lab,Ludhiana

N Dated | k jtos? » ^
A°copy of theabove is forwarded to the following for information and necessary action

please along with data sheet:-

Ends.

ui

Scientific Officer,
Zonal Lab, Ludhiana

UL
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R-1/c
/--v

Punjab Pollution Control Board ( jy>
, *.

Zonal Office - I
K-648 Ii , Focal Point , Phase-5, Ludhiana

467371)9
Tel 0161-
Ul.1J&DateRegd.

To
M/S Dynamic Infrodevclopcr Private Limited
Cordcn City Colony. Sahncwal Ludhicna
30/27, 1st Floor, East Patel Negor, New Delhi-08

Imposition of Environmental Compensation for violation*
Water (Prevention and Control of Pollution} Act,1974.

of the Provision* ofSub:-fltu

fjr
Ref:- Thi* office letter no. 6325-27 dited 1.11.2023

issued notice to issue directions u/a
well as notice for

It is intimated that the above said colony v/as
33 A of the water (Prevention & Control of Pollution) Act, 1974 as

po tion of Environmental Compensation (EC) with an opportunity of personal hearing

before Worthy Chairman of the Board on 09.10 2023 and proceeding of the

decision tv.r.l. Environmental
same were

conveyed vide above referred letter.' The following

Compensation amongst other decisions was taken in the said hearing:-
Environmental Compensation for the damage caused to the

environment shall be Imposed to the Project Proponent. The

Environmental Engineer, Regional Office ehall calculate the

Environmental Compensation to be Imposed, for approval

Jn the light of above aaid decision, the matter was considered by the Competent

Authority Of the Board and it has been decided to impose Rs.3,55,23,438/- (Rs. Three

Lakhs Treaty Three Thousand Fourt FiveFiftyCrete
Hundred and Thirty Eight) ea Environmental Compensation as per the formula

prescribed Central Pollution Contra; Board for.the damage caused to the Environment by

the Project Proponent

A. well, it i. requested to depostl the ttbtw mourn „ EnvironSc,,,
(| Compensation immediately to the Environmental Engineer. Punjab Pollution Control Board

Regional Office-2, Ludhiana
This Issues with the approval of the Competent Authority of the BoardaAddl. 8.;nio vii onnsntol Englnosr

Endst Ho Dated
A copy of the above is forwarded to ilic Environmental Engineer > * , PunjnbPollution Control Board, Regional Office-2, Ludhiana for information and ncccaaary uctionplease

*ddl. Senior Environmental Engineer

824
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i /
iiFE Annexure

R-1/D
Idh2@yah£°i£il——-

RemJndcr'1

_ *u* %1{ST1I" tew ifaSsT
Mr>r 1’UN.JAU POLLUTION CONTROL BOARD

jO L̂EEcjiiiiiniJbl'.ov.ln email:eero

PPCB/RO-2/ No &.fS3 Dated:

To •;.

The Deputy Commission ^!
Ludhiana. ’ .L'V ‘

Control of Pollution)
Direction u/s 33-A of thc.Walcr (prevention St

Act, 1974 as amended in 1903 - M/s Carden City, Village

outside Octroi, Dehlorr Hard;3ahne'wal, Ludhiana.
Subject:

Reference: Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024.
In regard to the above, it is submitted that OA no. 383 of 2023 titled as

•President Garden City Residential Wrlfaic Society Versus State of Punjab" is pending
in the Hon bit NGT. As per orders or I ion'blf NOT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no.5678-82 dated

14.07.2011» to the project propound o! M/s Dy.tamic Infradevdoper Pvt. Ltd (Project

Garden City, Village Dharour. Dchlan !ai=«J, Sahncwal, Ludhiana) with following

directions to the revenue authoril.es ol DU M 1 -udhiana.which is reproduced as under:

That the Registrarcum TehstUar, Revenue Department Dehton to be
directed not to register any sale deed (Title deed)/ mutation etc. of any

plot/house SCO/other establishment m the colony till the written permission
of the Board."

The Revenue authorities.were again requested to send the compliance of
the above said directions vide Board's letter no. 3482*83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to
revenue authorities u/s 33-A of the Witter (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under

“That the Rcglstrar-cum Tcltslldar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
measuring 9.S6 acre area only developed by M/s Carden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal. Ludhiana. The
directions earlier Issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring dO acres."

The colony was visited by the oliicer of the Board on 07.07 7023 and itwas observed that theconstruction or 40 acres unapproved land is going on
'

which is inviolation of the directions issued by die Board vide Bourds Letter no5678 89 da,.a“r.r9'“
33-A ol tl„. Waicr IpLoLm A cZifJ »/•
imposition of environmental ccmoc-in-.imn n

Ct’ 1974 ns wtll UR notice for

"" .

A

e n g ,n c 0 ‘
Environmo"13 ' uol Boardgsssr—-

' .».T -
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of earlier directions issued by the Board on s

\authorities shall confirm the compliance

01.10.2018.

Further, the project proponent was given personal hearing before the

Chairman of the Board on 23.07.2024 , wherein it was decided that Since the directions

issued by the Board ngninst the project proponent have not been complied , (he Deputy

Commissioner, Ludhiana be requested to issue necessary directions to the Registrar-

Cum-Tchsildnr, Revenue Department , Ludhiana not to register any sale deed (tittle

deed)/mutation etc. of any plol/housc/SCO/othcr establishment in the colony till the

written permission or the Board and submit compliance thereof the concerned
authorities to submit the compliance of the directions, failing which action according to
law will be taken.

It is pertinent to mention here that fionblc NOT orders dated 22.10,2024
has passed an order vide which it has been slated that PPCB, by order dated
OS.01.2024, has imposed the EC of Rs, 3,55,23,438/- upon respondent no.4. Punjab
Pollution Control Board will take immediate prompt action for recovery of the EC if there
is no legal hindrance in this regard and file an affidavit disclosing the steps which have
been taken to recover the EC.

It is therefore once again requested to your good office for issuance of
necessary directions to the Registrar-Cum-Tchsildar, Revenue Department, Ludhiana
not to register any sale deed (tittle dee.dj/mutalion etc. of any plot/house/SCO/othcr
establishment in the colony till the written permission of the Board, pie

DA/- As Above

asc.

Engineer,O
<- Re

Dated 1

A copy of the above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control board, Zonal olUcc-I, Ludhiana for information, please.

^Jonal Ofllce-2, Ludhiana

J loj ’LoA.ljEndst. no..

q -*? Engineer,
1 *-R^*nal onice-2, Ludhiana

Environffie

Environmental 1

Punjab Pollution Control Bo
Rtgldiial Office-ll. Lu4hlana

E n g l n «
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rijfe LiFE
' 'y/y j lifestyle for

"S f/ l f i' Erv'onment
UFTO i{tpT?' tcFETH,

*} ' •; J A n

Mr^ PUNJAH I’OI.U I K » N f o\ VtlOI , HOARD
e-mail: ccroltih2 @yahoo.co.In

Dated: .
PPCB/ RO -2/ No. ...2r.(i$.£ .

Remlndcr-2

r<>

The Deputy Commlsslonci
Ludhiana

Bt Control of Pollution)
Dharaur,Direction u / s 33-A of the Water (prevention

Act, 1974 us amended In 1903 - M /s Garden City, Vi age

outside Octroi, Dchlon Road, Sahncwal, Ludhiana.
Subject:

dated 23.07.2024 and this office letter no.
Reference: Board's Letter no. 4230

1994 dated 16.08.2024 Is 2653 dated 28.10.2024.

In regard to lhe above, ti is submitted that OA no. JS.J O • e

“President Garden Ctly Rcsidcniinl Welfme Society Versus Stale of Punjab is pen i

in the llonV.c NGT. As per orders of Hon‘hie NCT Board has issued directions u /s

A Of the Water (prevention &. Control of Pollution) Art , 1974 vide letter no. 5678-82 date

14.07.2010 to the project proponent o! M /s Dynamic lnfradcvcloper Pvt. Ltd (Project

Garden Cit\ . Village Dharour, Dchlon Road. Suhncwnl, Ludhiana) with following

directions to vr.e revenue authorities o( District l.uclltiana, which is reproduced as under.

"That the Reglstrar-cum Tehsildar, Revenue Department Dehlon to be

directed not to register any sale deed (Title deed)! mutation etc. of any

plot/house SCO/other establishment in fhc colony till the written permission

of the Board."

The Revenue authorities were again requested to send the compliance of

ihe above said directions vide Board's letter no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to

revenue authorities u / s 33 A of the Water (prevention It Control of Pollution) Act , 1974

is amended i:i 1988 vide Hoards Lcltri no '1587 91 dated 01.10.2018 to comply with

tin- luiluivmg directions to allow registialiens of side deed (Title deed) / mutation etc to

the 9..»6 acre approved colony us under:_
"That the Reglstrar-cum Tehsildar, Rename Department Dehlon to be
directed to allow to allow registrations of sale deed [Title deed)/ mutation
etc of any plot /housc SCO/olher establishment In the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dchlon Road, Sahncwal , Ludhiana. The
directions earlier Issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres.”

I lie colony was visited b\ Hie olliter nf the ilotird on 07.07.2023 and it
was observed that the construction of 40 HCK S unapproved land is going on which is in
vmla.Hm of the directions issued by Ilnur.! vide Board's Idler no5678-82 dated
HO / . 2010 and 4 o87 91 dated 01
rinvmu auiliomit-s

• pitc of directions issued by Hoard to

^ nv ) ronmeJ^Y| Eng l"*®:
Punjab Pollution Control 8°-̂Regional Office-ll ,

,*

‘ ?

:/
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ono 2ois’'hn" ,hc "i «**" di”'I""n5 bv the Bourn i.n J|

tv;i.s ipvrri personal hr/irint» Itrforc the

was decided that Siprr the dim
iimplied . the Depute

Further, the project proponent
t-hairmnn of the Board on 2.1.07 2021.wherein i«

•ssued by the Hoard against the pmin I piii|i'‘iic»u
Commissioner. Ludhiana lie requested m issue necessary
Cum-TchsUdnr, Rcirnuc Dc|v»rtmc.il. Ludhiana not t «> rcpiiilcr any

dccdj/mutntion clc. of any plol /lioune/SCO/otlicr establishment in the colony tili the

"•ritten permission of the Bnnrd mid sulirtiil complinnre llirreof lhr concerned

nuthoritics to submit the complinnee of the directions. firflinn which union according to

low will be taken.

I intis

have not been •
directions 1» the Krgistr.ir

sole deed flit lie‘

:

It is pertinent to mention here tl.nl HonMe NOT order*.laid 22.10.20*
staled that PPCB. by order doledhas passed an order vide which it lias been

OS.01.2024. has imposed the EC of Rs. 3.55.23.438/ upon respondent no 4 Punjab
Pollution Control Board will lake immediate prompt action for rrrovrrv of ihr ICC if there
is no legal hindrance in this regard and file an affidavit disclosing the steps ivhtr *i hair
been taken to recover the EC.

It is therefore once again rcqucslcd to your good office for issuance of
necessary directions to the Registrar-CumTchsildar, Revenue Department. Ludhiana
not to register any sale deed (tittle dccd)/mulation clc. of any plol/house/SCO/othcr
establishment in the colony till the written permission of the Board, please.
DA/- As Above

Enviro^nŜ nYl cer,
LudhianaRegional OfUcc -2,

Endst. no. 2-£ ?? Dated hrj l l j -yv

A copy of the above is fonvarded to the Senior Environmental EngineerPunjab Pollution Control board. Zonal oflicc-1, Ludhiana for information, please.

£LWVLEnvironment
C Rggional Office-2. Ludhiana

EnvironrinonVjM Enginee.Punjab Pollution Control BoardRegional Officc-ll, Ludhiana

I.

iWi

-
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PUNJAB POLLUTION CONTROL HOARD
dfeUFELifeit /le for>71̂ Envlronmeni

n e mail: oeroldh2 @yahoo .co.in
PPCH / RO-2/ No. Mm.Dated: .

Reminder-3
To

The Deputy Commissioner,
Ludhiana. ' * •

Direction u / s 33-A of the Wutcr (prevention &. Control of Pollution )
Act, 1974 as amended in 19%0 - M/«'Garden City, Village Dharaur,
outside Octroi, Dchlon Road-, Sahnewal, Ludhiana.
Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 2653 dated 28.10.2024 & 2698 dated
05.11.2024.

Subject:

Reference:

In regard to the above, ii is submitted that OA no. 383 of 2023 titled as
President Garden City Residential Welfare Society Versus Stale of Punjab” is pending

in the Hon’blc NOT. As per orders of Honblc NOT Board has issued directions u /s 33-
A or the Water ( prevention & Control of Pollution ) Act , 1974 tide letter no. 5678-82 dated
14.07.2016 to the project proponent of M /s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dchlon . Road , Sahnewal , Ludhiana) with following
directions to the revenue authorities of District Ludhiana, which is reproduced as under:

“That the Registrar-cum Tchsildar, Revenue Department Dehlon to be

directed not to register any sale deed {Title deed)/ mutation etc. of any
plot/housc SCO/other establishment in the colony till the written permission
of the Board."

The Revenue authorities were again requested to send the compliance of

the above said directions vide Board ’s letter no. 3482-83 dated 11.09.2017. t
Thereafter, the Competent Authority of the Board issue directions to

revenue authorities u /s 33-A of the Water (prevention Be, Control of Pollution) Act. 1974

as amended in 1988 vide Hoards Letter no. 4587-91 tinted 01.10.2018 to comply with
the following directions to allow regisirations of sale deed (Title deed)/ mutation
the 9.56 acre approved colony us under:

-

etc to

"That the Registrar-cum Tchsildar, Revenue Department Dehlon to be

directed to allow to allow registrations of sale Heed (Title deed)/ mutation
etc of any plot/housc SCO/olhcr establishment in the approved colony
measuring 9.56 acre area only developed by M/s Carden City, Village
Dharaur, Outside Octroi, Dchlon Road , Sahnewal, Ludhiana. The
directions earlier Issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres."

The eolmiy wan Stated h) the ufiiecr of the lloaid on 07 ,07,2023 and it
was obseiveii Hint the tnnslrialitiii of 10 ticrcs unapproved land is going on which is in
violation of the directions issued by the Board vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spile of directions issued by Board to
revenue authorities.

' 5

The project|m >|>oneni of colon issued notice to issue directions u /sJ.l A ol the Water 11invention A. Cunlin: u! I'tilimluni Act. 1974 as well us notice for
imposition of environmental compensation ai'itbefore the Chairman of the Board

I Vi .IS

"PRortunity of ihe personul hearing
on i > . u 2023 in which it WUH decided revenue I

Punjab Pollution Control Board
Regional Offlce-ll. Lutfciiana

an

. iV-

— J

829



22 
J

I hr Board on
authorities shall confirm the compliance of cm Her directions issm.fl In

01.10.20 IK .

*

Further, the project propound was given personal hearing before the

Chairman of the Board an 2.1.07.2024. wherein it was decided that Since the directions

issued bv the Board againsi the project proponent have not been complied, the Deputy

Commissioner. Ludhiana be requested to issue necessary directions to the Registrar
Cum- Tchsildar. Revenue Department , Ludhiana not to register anv snir deed [ little

deed)/mutation etc. of any plot/house/jSCO/olher establishment in the colony till the

written permission or the Board .and submit compliance thereof the concerned
authorities to submit the compliance of the directions, failing which action according to

law will be taken.
• r.pi-

ll is pertinent to mention here that I Ion Tale .\(JT orders doled 22.10.202 *

has passed an order vide which it has been staled that f’l'CJJ. by order dated
08.01.2024, has imposed die EC of Rs. 3,55,23,438/- upon respondent nn.4 . Punjab
Pollution Control Board will take immediate prompt action for recovery of the hC if there
is no legal hindrance in this regard and file an affidavit disclosing the steps which have
been taken to recover the EC.

Il is therefore once again requested to your good office for issuance of
necessary directions to the Regislrar -Cum-Tchsddar, Revenue Department, Ludhiana
not to register any sale deed (tittle dccdj/mutntion etc. of any plot/house/SCO/other
establishment in the colony till the written permission of the Board, please.

DA/- As Above

Environ
c Regional Officc-2, Ludhiana

o

Endst. no. Dated±MllrM
A copy of the above is forwarded to the Senior Environmental Engineer.

Punjab Pollution Control board, Zonal ofiicc-1, Ludhiana for information, please.

EnviroimTcntal ^Ei^ineer.
(JRegional OfIicc-2, Ludhiana

© 1;

A:

EnvironmerTTbl Enginee.
Punjab Pollution Control Board
Regional Office-ll, Ludhiana
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LDFEPUNJAB POLLUTION CONTROL BOARD ^®’,n^gBcbjn^iab.eo. in

PPCB/RO-2/No 3M
e-mail; eeroldh2@yahoo.co.in

lE/BWDated:

Reminder-4
To

. / & .. .
The Deputy Commissioner, *
Ludhiana.

Subject: Direction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 198G - M/s Garden City, Villago Dharaur,
outside Octroi, Dehlon Road, Sahnewal, Ludhiana.

Reference: Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 26S3 dated 28.10.2024, 2698 dated
05.11.2024 & 2775 dated 22.11.2024.
In regard to the above, it is submitted that OA no. 383 of 2023 titled as

“President Garden City Residential Welfare Society Versus State of Punjab" is pending
in the Honblc NGT. As per orders of Hon’ble NGT Board has issued directions u/s 33-
A of the Water (prevention 6s Control of Pollution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following
directions to the revenue authorities of District Ludhiana, which is reproduced as under:

"That the Registrar-cum Tchsildar, Revenue Department Dehlon to be

directed not to register any sale deed (Title deed)/ mutation etc. of any
plot/housc SCO/other establishment in the colony till the written permission
of the Board."

The Revenue authorities were again requested to send the compliance of
the above said directions vide Board's letter no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to
revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under:

“That the Registrar-cum Tchsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier Issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres.”

The colony was visited by the officer of the Board on 07.07.2023 and it
was observed that the construction of 40 acres unapproved land is going on which is in
violation of the directions issued by the Board vide Board’s Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-splle of directions issued by Board to
revenue authorities.

The project proponent of colony was issued notice to issue directions u/s33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice forimposition of environmental compensation with an opportunity of the personal hearingbefore the Chairman of the Board on 09.10.2023 in which it was decided revenue

^uv’ironf^̂fVl' Engines.
Punjab Pollution Control Board

al Office-ll. Ludhiana iRegion
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Jauthorities shall confirm the coirip!ia;xe of carrier directions issued b\ the Board on

01.10.2018.

Further, the project proponent was given personal
Chairman of the Board on 23.07.2024/whcrciis i( 'vns decided that S

D un-issued by the Board against the project proponent have not been comp i • '

Commissioner, Ludhiana be requested to issue necessary directions 0
/ i rtJcCum-Tchsi!dar. Revenue Department , Ludhitmn not to register an., St- c e

deed) /mutation etc. of any plot /hoiinc/SCO/btiicr establishment in the co on.,
written permission of the Board and submit compliance thereof the conccrnc
authorities to submit the compliance of the directions, failing which action accor mg to
law will be taken.

It is pertinent to mention here that Honblc NGT orders dated 22.10.202-*
has passed an order ride which it has been stated that PPCB, by order dated
08.01 .2024 , has imposed the EC of Rs. 3,55,23.438/ - upon respondent no.4. Punjab
Pollution Control Board will take immediate prompt action for recovery of the EC if there
is no legal hindrance in this regard and file an affidavit disclosing the steps which have
been taken to recover the EC.

It is therefore once again requested to your good office for issuance ofnecessary directions to the Registrar-Cum-Tchsiidar. Revenue Department, Ludhianaregister any sale deed (tittle deed)/;nuiation etc. of any plot/house/SCO/otherestablishment in the colony till the written permission of the Board, pi
DA/- As Above

not to

ease.

EnvironmeftaJ^n^eer,
Regina1 Officc-2, Ludhiana

Endst. no.. Dated.
A copy of the above is forwarded to the Senior Environmental Engineer,Punjab Pollution Control board, Zonal office-!, Ludhiana for information, please.

r4Environmental Engineer,Regional OfCce-2, Ludhiana

Environmental Enginee
Punjab Pollution Control Boart
Regional Office-!!, Ludhiana

*

V ’
%. *
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dfeLiFE -

P O L L U T I O N CONTROL BOARD W'
e-mall: eeroldh2@ yahoo.co.ln

PPCB/RO-2/No AJ &S Rcgd/Email Dated:
To

The Deputy Commissioner,
Ludhiana.

Subject: Direction u/s 33-A of the Water ( prevention fie Control of Pollution)
Act, 1974 as amended in 1988 - M/s Carden City, Village Dharaur,
outside Octroi, Dehlon Road, SahncwaJ, Ludhiana,

Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated -
05.11.2024, 2775 dated 22.11.2024 & 2923 dated 12.12.2024.

In regard to the above, it is submitted that OA no. 383 of 2023 titled as
“President Garden City Residential Welfare Society Versus State of Punjab" is pending
in the HonTile NGT. As per orders of Honhie NGT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd ( Project

Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with foilowing

directions to the revenue authorities of District Ludhiana, which is reproduced as un er.

Reference:

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be

directed not to register any sale deed (Title deed)/ mutation etc. of any

plot/house SCO/other establishment in the colony till the written permission

of the Board."

The Revenue authorities were again requested to send the compliance of

the above said directions vide Board's letter no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to

authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974revenue
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with

the following directions to allow registrations of sale deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
measuring 9.S6 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres.”

The colony was visited by the officer of the Board on 07.07.2023 and It
was observed that the construction of 40 acres unapproved land is going on which is in
violation of the directions issued by the Board vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to
revenue authorities.

The project proponent of colony was Issued notice to issue directions u/s33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for
imposition of environmental compensation with an opportunity of the personal hearinbefore the Chairman of the Board on 09.10.2023 in which it was decidedauthorities shall confirm the compliance of earlier directions issued by the

<
R

revenue
Board on

&
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1
given personal hearing before the

SSESSK,^̂ rrjrz'Jrss
deed)/mutation etc. of any plot/house/SCO/,pther establishment in the colony till the

written permission of the Board and submit compliance thereof the concerned
authorities to submit the compliance of the directions, failing which action according to

was

law will be taken.
It is pertinent to mention here that Hon'ble NOT orders dated 22.10.2024

order vide which it has been stated that PPCB, by order datedhas passed an
08.01.2024, has imposed the EC of Rs. 3,55,23,438/- upon respondent no.4. Punjab

Pollution Control Board will take immediate prompt action for recovery of the EC if there

is no legal hindrance in this regard and file an affidavit disclosing the steps which have
been taken to recover the EC.

It is therefore once again requested to your good office:

1. To issue directions to the Registrar-Cum-Tchsildar, Revenue Department, Ludhiana
not to register any sale deed (tittle deed)/mutation etc. of any plot / house / SCO/ other
establishment in the colony till the written permission of the Board, please.

2. To issue directions to the revenue department for recovering the amount of Rs.
3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered
under arrears of land revenue by laws.

DA/- As Above

Environme

Regional OfHce-2, Ludhiana

Endst. no.. Dated

A copy of the above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control board, Zonal office-I, Ludhiana for information, please.

Environmental Engineer,
Regional OfIlce-2, Ludhiana

•:

I
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VrTST i^TTF to
Mr/’

WWW ppcb nunl.ih rnv in
PUNJAB POLLUTION CONTROL BOARD

e-mall:cefoldh2@yahoo.coin

PPCB/RO-2/No. Rcgd / foiioU Dated:
! ITo
* I

The Deputy Commissioner,
Luilhinnn.

Subject: Direction u/> 33-A of the Wdter (prevention It Control of Pollution!
Act, 1974 as amended In 1908 - M/s Garden City, Village Dharaur,
outside Octroi, Dchlon Road, fcahnowal, Ludhiana.

Reference: Board's Letter no. 4230 dated 23.07.2024 and this o/flee letter no.
1994 dated 16.08.2024,* *

26,53 dated 28.10.2024, 2698 dated
05.11.2024, 2775 dated 22.11.2024, 2923 dated 12.12.2024 and

2985 dated 23.12.2024.
In regard to the above, it is subrailtcd that OA no. 383 of 2023 titled as

"President Garden City Residential Welfare Society Versus State of Punjab" is pending

in the Hon’blc NGT. As per orders of Hon 'L-lc NOT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated

14.07.2016 to the project proponent of M/S- Dynamic Infradeveloper Pvt Ltd (Project

Garden City, Village Dharour, Dehloiv Read, Sahnewal, Ludhiana) with following

directions to the revenue authorities of District Ludhiana; which is reproduced as under:

"That the Registrar-cum Tehsildar, . Revenue Department Dehlon to be

directed not to register any sale deed (Title deed)/ mutation etc. of any

plot/house SCO/other establishment in the colony till the written permission

of the Board."
. :•

The Revenue authorities wer>;.again requested to send the compliance of

the above said directions vide Board’s letter no, 3432-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to

revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974

as amended in 1988 vide Boards Lotto no. 4587-91 dated 01.10.2018 to comply with

the following directions to allow registrations of sale deed (Tide deed)/ mutation etc to

the 9.56 acre approved colony as under:-That the Registrar-cum Tehsildar, Revenue Department Dehlon to be

directed to allow to allow registrations of sale deed (Title deed)/ mutation

etc of any plot/house SCO/other establishment in the approved colony

measuring 9.56 acre area only developed by M/s Garden City, Village

Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
Dharaur,
directions earlier issued vide letter under- reference will remain applicable

for the adjoining unauthorized colony Measuring 40 acres.”
The colony was visited by jthivoflieer of the Board on 07.07.2023 and it

observed that the construction of 40 r.etc*i unapproved land is going on which is inwas
violation of the directions issued by Inc Hoard vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10,2018 in-spite of directions issued by Board to

revenue authorities. • ’
•' . ’

The project proponent of colony woo issued notice to issue directions u /s
33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for
imposition of environmental compensation Will ) an opportunity of the personal hearing
before the Chairman of the Board on 09.1Q.2Q23 it), which it was decided revenue

. • ' -is

.A Cvnlum)

I E n g i n e e r
trol BoardEnviron
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aulhorilic. shall con/lnn the conpliancc of earlier direetions issued by the Board Oil

01.10.2018.

given personal hearing before the
decided that Since the directions

not been complied , the Deputy
Further, the project pioponc.nl

Chairman of the Board on 23.07.202d, wherein it

issued by the Board against (lie project proponent have

Commissioner, Ludhinno be requested to issue necessary directions to the Registrar-
Cum-Tchsildnr, Revenue Deportment, I.iidlmtrwi not to register any sale deed (tittle

dccdj/mutniion etc. of nny plot /house/SCO/other establishment in the colony till the

written pennission of the Board and submit compliance thereof the concerned

authorities to submit the compliance of the directions, failing which action according to

law will be Inken.

was nWHS

H is pertinent to mention here that liontie NOT orders dated 22.10.2024

tins passed on order vide which it has been stated that PPCD, by order c/atcd

08.01.2024 , lias imposed the EC of lit. 3,55,23,138/- upon respondent no.4 . Punjab

Pollution Control Board will take immediate prompt action for recovery of the EC if there

is no legal hindrance in this regard and file nn affidavit disclosing the steps which have

been taken to recover the EC.
It is therefore once again requested to your good office:

1. To issue direcUons to the Registrar Cum-TchsiJdar, Revenue Department, Ludhiana

not to register any sale deed (tittle deed) /mutation etc. of any plol /housc/ SCO/ other

establishment in the colony till the written permission of the Board, please.

2. To issue directions to the revenue department for recovering the amount of Rs.
3.55.23,438/-imposed as Environmental Compensation by the Board to be recovered

under arrears of land revenue bylaws.

DA/- As Above

Environment
gional Office-2, Ludhiana

Si Dated 1^'
i<V copy of the above ia forwarded to the Senior Environmental Engineer,

Punjab Pollution Control board, Zonal oifiec-J, Ludhiana for information, please.

j Environmental

^teglon^U)ffIce-2, Ludhiana

Endst. no.

Through email (sahnewaltchsil@giii2ll.com)/ Registered post

Dated |3j|of| J-fsyEndst. no

v /k copy of the above ia forwarded to the Naib Tchsildar, Sahnewal,
lor her information and necessary action, please. You are requested to

intimate the latest status of recovering the amount of Rs. 3,55,23,438/- imposed as
Environmental Compensation by (he Beard to be recovered under arrears of land

revenue by laws, so that, reply to be filed in Ilonble NGT may be prepared, accordingly
in time.

Ludhiana

f En vironmental!
RegJonal

^
Qfflce-2, Ludhiana

• .<

a I E n g i n e e ,Enviro
Punjab Pollution Control Board
Regional Office-ll, Lurfhlina

E-648- B, 3rd Floor, Focal Point, Phase-5, Ludhiana
m
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¥Annexure R-1
rJuJ)

(»ffH.& gTyr)Art

*- 26518/ >{tw.S
0f onler Pnssc(lin Original Application No. 383 of 2023 (InRef.Prudent Garten Welfare Society Vs SOP & Or*.),, ^ 21319tftH.e fWd 28-10-2024, \fea OT3 25051/S*H.t ftet11'2024^'••'MW*d1J38 7^8 2698 fkd 05-11-2024

^^ ^B’Ejf >W # $ >P?5d31nte.rft.̂ £ SETH* f>f3t 22-10-
2024 et HdI*d <?g fafanp^ ffanr 3l VBH a1^HH* 7TC fUB3
&’'PW BPB̂ a 3t3t H*33fl

Qdd 3H f?H nraiHt IMfH3t 11-02-2025 fenfad tlfeK«Et npu jHd tygfe
EfrS Frat o fe *>reT53- S^H* diTO^r fccrsd HOT!gd/ftsenr wreSaid
=ra3 dd 3rd ocoq-d d feiJa? feH 333B § 3HY d'ItfH7 dd rPtl §513 SH f?3 HVf fH3

?? d7T33ft3 dsra >f7T0fdl 3jt7? ^aid jjaxw dar* rl*̂ t
3F feH^ f<5^HfrtyK'd) V'TVd Issa'dl dt CJ<«<JI1|

ferr dV3H^xd?fgdrrt rftl

fnd-18-12-2024
fe*P-

CRW-

'

!:

V
fev t̂ Brf>w*d

ifWf-18.12.2024W5 *>?2f?d- 26519-20/ -̂9
Tfa? rfw* §** ****^^ ^*
cratedwOe 1^Ltr&3T ^^1 .
2. 2698**^^2024 •

ffcfotf rft? $ ftP&^^^ afrulwcd rftW*3^H j

{
V'KF l

I

I

V !
oftKFTTra

Hfimr̂ ’

EnvironWrftal Enginee ,
Punjab Pollution Control Board
Regional Office-ll, Ludhiana
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English Translation of Deputy Commissioner’s letter no. 26518/MA dated 18.12.2024 

 

Office of Deputy Commissioner, Ludhiana 

(M.A. Branch) 

To 

  Naib Tehsildar, 

  Sahnewal. 

  Memo No.: 26518/M.A      Dated: 18-12-2024 

Subject:   Urgent compliance of order passed in Original Application No. 383 of 2023 

 (In Ref. President Garden Welfare Society Vs SOP & Ors.) 

Ref:  This office letter No. 21319/M.A. dated 28-10-2024 and letter No. 25051/M.A. 

 dated 22-11-2024, and letter No. 2698 dated 05-11-2024 of Punjab Pollution 

 Control Board. 

  With reference to the above subject and cited letters, you have already been 

directed several times to make the requisite recovery in compliance with the Hon’ble NGT 

orders dated 22-10-2024. However, despite considerable time having elapsed, no action has been 

taken by your office. 

  Since the next date of hearing in the said case has been fixed as 11-02-2025, you 

are hereby again instructed to take necessary action regarding the recovery as per the relevant 

rules/regulations and to send a report of the action taken to this office. In case the reply is not 

filed in time in the said case and any penalty is imposed by the Hon’ble National Green Tribunal, 

the sole responsibility shall rest with your department. 

  This may be treated as most urgent. 

Sd/- 

Deputy Commissioner 

Ludhiana 

Endorsement No.: 26519-20/M.A      Dated: 18-12-2024 

Copy to: 

1. District Treasury Officer, Ludhiana — with a request to kindly ensure compliance 

with the orders of the Hon’ble Court. 

2. Environmental Engineer, Punjab Pollution Control Board, Ludhiana — with 

reference to their letter No. 2698 dated 05-11-2024. It is requested that necessary 

action be taken in coordination with Naib Tehsildar, Sahnewal, for compliance with 

the orders of the Hon’ble NGT, and a report of action taken be sent to this office. 

Sd/- 

Deputy Commissioner 

Ludhiana 

30 
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Moinlttro, iyM

tom -T 7
U'Ocnv Compliance ol otdor possod In Orlglnol Application No. 3 or 2023 (In

• :$: AlRet. President Goiden Wolloto Society Vs SOP & Ors.)

"I’M £ 3̂33 3 fc; 1,79 /^33 fH3t 31.I2.2021*t
1

^ ^3cm 3,55,23,438/-3VS ^£ HW

l
<*&oig<j 7) (ftWHt 3tnr 3ferg M’cfivra 3t ifV3S\ § 3375

President Garden

404.1.2025 t53trT3t ^l

^^ ^ H£*rid >»TKt fofwW&t fe feH HFFt

'T&FEt 3H5W f̂ 3fenr̂ t rl̂ t;»ft^3t,3et \3S3H?>^ Wtl ;

•fen^ >»ri3HH3t 7Tvrt̂ rH^i

3KH.$/nlH.np3.Tit tK3t.fÛ nfoTF .̂
fen̂ f&i §3̂ Mt.S £ st.a£ fan wzr 31

' W

^ciddd feM̂ srfHHTJg,

HfqnTFl

Envlronm„ , Engine* *Punjab Pollution Control Botw
Regional OHice-ll, Ludhiana
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English Translation of Deputy Commissioner’s letter no. 59 dated 07.01.2025 

 

Office of Deputy Commissioner, Ludhiana 

(D.R.A./M.A.) 

To 

  Naib Tehsildar 

  Sahnewal 

  Letter No.- 59, D.R.A/L.R.C    Date- 07.01.2025 

Subject:  Urgent Compliance of order passed in Original Application No. 383 of 2023  

  (In Ref. President Garden Welfare Society Vs SOP & Ors.) 

Reference:  Your office letter No. 479/Reader dated 31-12-2024. 

  With reference to the above subject and cited letter, regarding the recovery 

amount of ₹3,55,23,438/- imposed in the said case by the Hon’ble National Green Tribunal, New 

Delhi, since the defaulter President Garden Welfare Society has not deposited the recovery 

amount, as per Government Notification dated 11-11-1980, under Section 75 of the Punjab Land 

Revenue Act, 1887, the Collector has been authorized with auction powers to sell/auction the 

property of the defaulter vide order dated 04-01-2025. 

  Therefore, in view of the above, you are hereby directed that the necessary action 

in this case be taken immediately and this office also be informed regarding the action taken. 

  This may be treated as most urgent. 

Sd/- 

For Deputy Commissioner, 

Ludhiana. 

Endorsement No.:         D.R.A./L.R.C. 

Copy to: 
  P.A. to Deputy Commissioner for information. 

Sd/- 

For Deputy Commissioner, 

Ludhiana. 

 

32 
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*>»'> LiFE Annexure R
Annexure R

F:t'

VrTO^fTTT
PUNJAB POLLUTION CONTROL BOARO

e-nill:•
1/H

.Mirih2Pv»hoo -ci!2WWJffitfep< njj|i P0V ln

f Dntod!PPCB/ RO-2/ No Stiffly Rcgd./amall
To

M/» Dynamlo Inftadovolopor Pvt. Ltd.
ITojeci.Garden City, Village Dhnrour.
Uchlon Road. Sahncwal. Ludhiana)
30/27.|« Moor, East Patel Nugur.
New Delhi - 110008.
Imposition of Environmental Compensation for violation of the

Rcferen • ^rov'*‘ons °*" the Water (prevention it Control of Pollution) Act, 1974.
cc: “oard-s letters no. 205-06 dated 08/01/2024, 79 dated 23/01/2024,

13 dated 06/03/2024 and 4230-31 dated 23/07/2024.

V'

Subject:

EnvironmentalAs you aware that the Board has imposed the
Compensation for violation of the provisions of the Water (prevention & Control of
Pollution) Act. 1974 amounting to Rs.3,55,23,438/- (Rupees three crore, fifty five lakhs,

twenty three thousands, four hundred and thirty eight only) vide Board s letter no. 205-
06 dated 08 01.2024.I

Earlier, you are requested to deposit Environmental Compensation
amount within 7 days vide this office letter no. 79 dated 23/01/2024 and 613-14 dated
06/03/2024. But, no amount deposited by the project proponent. Hence, the project
proponent was given personal hearing before the Chairman of the Board on 23.07.2024,

among the other decisions following decision was also taken:

“The project proponent shall deposit the already imposed
Compensation amounting Rs. 3,55,23,438/- to the Board immediately failing
which coercive action shall be taken by the Board."

But, project proponent has failed to deposit Environmental Compensation

:

Environmental

amount so far.
It is, therefore, once again requested to deposit the Environmental

of Rs. 3,55,23,438/- immediately, failing which, action asCompensation amount
deemed fit will be initialed against the project proponent.:

It be treated as Most Urgent.

Am Dated.

X copy of the above is forwarded to the Senior Environmental Engineer,

Pollution Control Board, Zonal oflice-l , Ludhiana for information and necessary action,

please. This is w.r.l Zonal Office letter no. 205-06 dulcd 08/01/2024 und this office

letter no. 79 dated 23/01/2024 , 4230-31 dulcd 23/07/2024 & 613 dated 06/03/2024.

Endst. no..
r

Environ
Punjab Pollution Control Boaru
Regional Office-ll, Ludhiana

E n g i n e.

£3~ip|oor^oca^nln^^as^^^dj^^u
E-P*g^
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3« P̂H
PUNJAB POLLUTION CONTROL BOARD

f
e-mail: eeroldh2@vahoo.coln^^EEjJmimlsb.Rov.in

PPCB/RO-2/ No 86 Dated: .Rogd. /email
To /*

8 Dynamic lnftadcvclopcr Pvt. Ltd.
(Project - Carden City, Villuge Dharour,
Dchlon Road, Sohncwol, Ludhiana)
30/27, 1« Floor, East Patel Nugor,
New Delhi - \10008.
Imposition of Environmental Compensation for violatlo
provisions of the Water (prevention tc Control ofPollution) ’Reference: Board’s letters no.205-06 dated 08/01/2024, 79 dated 2 / ’
613 dated 06/03/2024, 4230-31 dated 23/07/2024 and this
letter no. 2996 dated 24/12/2024.
in reference to the above referred letters, as you aware that the

imposed the Environmental Compensation for violation of the provisions of th* Wa*
(prevention & Control of Pollution) Act, 1974 amounting to Rs. 3,55,23,438/ - (Rupees
three crorc. fifty five lakhs, twenty three thousands, four hundred and thirty eight only)
vide Boards letter no. 205-06 dated 08.01.2024.

Earlier, you are requested to deposit Environmental Compensation
amount within 7 days vide this office letter no. 79 dated 23/01/2024 and 613-14 dated
06/03/2024. But, no amount deposited by the project proponent. Hence, the project
proponent was given personal hearing before the Chairman of the Board on 23.07.2024,
among the other decisions following decision was also taken:

“The project proponent shall deposit the already imposed Environmental
Compensation amounting Rs. 3,55,23,438/- to the Board Immediately failing
which coercive action shall be taken by the Board.”

But, project proponent lias failed to deposit Environmental Compensation

Subject:

amount so far.
It is, therefore, once again’ requested to deposit the Environmental

Compensation amount of Rs. 3,55,23,438/- immediately, failing which, action as
deemed fit will be initialed against the project proponent.

It be treated as Most Urgent.

fete7 Environment!
Dated 1S|

^Ccopy of the above is forwurded to the Senior Environmental Engineer,

PolluliortVeontrol Board, Zonal office-), Ludliiana for information and necessary action,

please. This is w.r.t Zonal Office Idler no. 205-06 dated 08/01/2024, 79 dated

23/01/2024, 613 dated 06/03/2024, 4230-31 dated 23/07/2024 and this office letter

no. 2996 dated 24/12/2024.

Endst. no.

$En;

E
_648 -B, 3rd Floor, Focal Point, Phase-5, Ludhiana
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Annexure
CgJd W

RJ-1/I
I>rwra fin-nfl

(slu'a.d.w*n
gfovWI

/atea fiyft£ 3 ** /- JT

Urgent Complicnnce of order passed In Original Application NO. 383 or 2023 (In Ref.

President Garden Welfare Society Vs SOP & Ors.)

SEa fa 6 i
for :

fot d nay for nry rft s stoat tfcfl Fret 5 fir w at d aaw vaa
SS/St.npa.^/nfenjrg^ fH3t 07- 1-2025 aijf Garden Welfare Society atf 3HH J

' ^^ ^ 7T35fT^^ <te1fe3n?> firaT iHH980 ya'fsR yfra •

'^fog »HQC 1S87 td trrgr 75 afoa UHaaa £ g T̂ara at <

Q fe/frSd'H â?5 at feat ?fet ritj »ry at3yyvf at TO?faa fenaraad j
51j/4T3. fW3t 16-01-2025 afeaa^j} UHCT JfafcS’H£23H3rfe7STfwa cl'llfeum

fewfê /a-fert'fĤ feAco- feSsyaff £ W OT3 96/101. 301/331. 234/250.
235/251. 377/412. 447/487. 450/490. 451/491. 454/495. 458/499. 479/510. i

185-10 fot ana1- 59-7 fen •

I

* ;
t

493/54-0. 531/580. 534/583. 556 /613. 466/507. HR 33SF

o5d £ TlHa fifa oHWHW S’la r̂Ht TTH 2024-25 cWa £aa 196 feat 14-1-2025

15-1-2025 j fsô r 5 nay fra fya yds fce wnaat J.r?ral at aua aaa $ Nd aw? saa
157 war 15-1-2025 ^HHyFHfeyjryFraiffTiTyadadasdyiirHHaTiaddiysa â i

sad 3.55.23.438/- atf sfefa say 3'fe<?f>R yfife'diH tfetta |
m
' ;3

[

m•f4acn fn asra* 59-7

fenfca/a'fewfHs: fe âa* fairway a1 aaa* aua Saa 204 foat 21-1-2025 dawna*

rfenrat â âa ata* ftmn afû aaiw aaa at zryl <ra TO di feu 4ru rft at Haw
c 0

«B»rarBr Rarer era are?^ faadndnil

IT- sill
fey Qra* MR Hi^an?) yadw 3aa pfww^2 § paw fife dfa»r

Ssife:2|

H-
1 m

(M3tfife r&ic wia

fen a-
Hfê Oi

il
X5£
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English Translation of Naid Tehsildar’s letter no. 600 dated 23.01.2025 

 

To 
  The Hon’ble Deputy Commissioner, 

  (D.R.A. Branch) 

  Ludhiana. 

  Letter No. 600 /  Reader     Dated: 23-01-2025 

Subject:  Urgent compliance of order passed in Original Application No. 383 of 2023 

(in reference President Garden Welfare Society Vs SOP & Ors.) 

Sir, 

  With reference to the above subject, it is submitted that as per your order No. 

59/D.R.A/L.R.C dated 07-01-2025, an amount of ₹3,55,23,438/- is to be recovered from Garden 

Welfare Society. 

  As per Government Notification dated 11-11-1980 under Section 75 of the Punjab 

Land Revenue Act, 1887, the undersigned has been authorized with auction powers to 

sell/auction the property of the defaulter. 

  In compliance with your orders, through this office letter No. 513/R dated 16-01-

2025, the Kanungo, Halqa Sahnewal, was directed with respect to the land of Firm Dynamic 

Castings Pvt. Ltd./Dynamic Infra Developers, Account Nos. 96/101, 301/331, 234/250, 235/251, 

377/412, 447/487, 450/490, 451/491, 454/495, 458/499, 479/510, 493/540, 531/580, 534/583, 

556/613, 466/507, measuring 185-10 bighas, out of which 59-7 bighas was involved. 

Accordingly, in the Record of Daily Occurrences (Roznamcha Waqiati) for the year 2024-25, 

Report No. 196 dated 14-01-2025 records the proclamation of auction at Village Dharor on 15-

01-2025, and Report No. 197 dated 15-01-2025 mentions the presence of employees of the 

Punjab Pollution Control Board. 

  The total land measuring 59-7 acres against the recovery amount of 

₹3,55,23,438/- from Firm Dynamic Castings Pvt. Ltd./Dynamic Infra Developers has been 

attached through Record of Daily Occurrences (Roznamcha Waqiati) Report No. 204 dated 21-

01-2025. A copy of computerized ‘Fard’ (land record) is enclosed. 

  This is submitted for your kind information and necessary further action. 

S/d 

Naib Tehsildar 

Sahnewal 

 Copy of the same is sent to Punjab Pollution Control Board, Ludhiana Zone-II for 

information please. 

S/d 

Naib Tehsildar 

Sahnewal 
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Atwwxure R-1/J/ ^PUNJAB POLLUTION CONTROL BOARDZonal Offlce-1, E-64B-B, Phaae-V, Focal Point, LudhianaTel® 0161-4673789 WobBltQ'.- WWW.DDCb.HOV.ln omoll;. ppcbzo1l(Jh@amaii^
No* £X?6......

D«ed..a3/'îTo
M/s Dynamic Infradeveloper Pvt. Ltd,(Project - Garden City, Village Dharour,Dehlon Road, Sahnewal Ludhiana),30/27,1st Flo
New Delhi-110008.
Imposition of Environmental Compensation upon M/s DynamicInfradeveloper Pvt. Ltd, (Project - Garden City, Village Dharour,Dehlon Road, Sahnewal Ludhiana) 30/27, 1st Floor, East Patel Nagar,New Delhi for violation of the provisions of Enviro
Board’s order no. 466 dated 27.11.2024.

J • or,East Patel Nagar,

Subject:-

nmental Laws.
r-

Please find enclosed a copy of order no. 466 dated 27.11.2024 passed
Competent Authority of the Punjab Pollutionby the Control Board, in which

Environmental Compensation amounting to Rs. 11,80,000/- (Rs. Eleven Lacs Eighty
Thousand only) has been imposed upon the project proponent for violation of the
provisions of Environmental Laws for the period from 01.12.2023 to 23.07.2024 (236
days).

You are therefore, requested to deposit the Environmental
Compensation amounting to Rs. 11,80,000/- in the office of Regional Office-2,
Ludhiana, immediately, please.
DA/ Order no. 466 dated 27.11.2024

Addl. Senior ironmental Engineer
DatedEndst. No. ...

A copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and
ensure compliance of directions issued vide order no. 466 dated 27.11.2024. It is also
requested to get delivered an order no. 466 dated 27.11.2024 to the subject cited
project proponent, please.
DA/ Order no. 466 dated 27.11.2024

6*-\
Addl. Senior Environmental Engineer
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38 ifiTO c?£d<$ W
PUNJAB POLLUTION CONTROL BOARD

Dated

^position of Environmental Compensation upon M/s Dynamic Infradeveloper
Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal
Ludhiana) 30/27,1« Floor, East Patel Nagar, New Delhi for violation of the
provisions of Environmental Lows.

Order " '

The Punjab Pollution Centrei Hoard being the statutory regulatory authority is
P ementing the provisions of the Water (Prevention and Control of Pollution) Act,1974, the

Air (Prevention and Control of Pollution) /\cl. 1921, tire Environment (Protection) Act,1986 and
therules made threeunder in theState ofPunjab.The main objective of the Boardis maintaining
or restoring the wholesomeness of wafer, the preservation of the quality of air and the
protection and Improvement of the environment.* irp;i

2) The Ministry ofEnvironment,Forest & Climate Change (MoEF&CC),Government
of India has declared various dusters in the Country as Critically Polluted Areas (CPA),Severely
Polluted Area (SPA) based on Cumuk ye Environmental Pollution Index (CEPI) score. Due to
increased Industrialization, activities of the Industrial units and some other identical reasons,
Ludhiana city has been declared as CrL>ir.;!!vMi;lijd Area by the Central Pollution Control
Board.

Briefly stated that the project proponent has developed a residential colony

project.Earlier, directions u/s 33- A of Water A:!,1974 were issued to PSPCL authorities to the

effect that "Electric connection shall not bo released in future from the date of issue of these

•directions at the project site of Garden City; Village Dharaur, Outside Octroi, Dehlon Road,

^Sahnewal,Ludhiana" vide letter no.5676 dated 14.07.2016.

3)

The directions u/s 33-A of Water (Prevention & Control of Pollution) Act,1974 as
also issued -to -the Reglstrar-Cum-Tehslldar, Revenue Department,4)

; amended in 1988 were
Ludhiana ‘That the Reglstror-cum-Tahtl!d.»r, Riivonuo Department,Punjab be directed not to

register any sale deed (tittle deed)/mutatfo*eto.ofany plot/house/SCO/other establishment In

the colonytill the writtenpermission of the Board"vide letter endst.No,5681dated14.07.2016.
¥

The project proponent was gratedconsent under Water Act, 1974 vide no. ZO-
I/LDH/RO-2/WPC/2012/F-3987 dated 35 C5.2M2 oplrcd on 10.11.2012 for the 9.56 Acre

project only.

e 'd'coe S?7>, l|fe»PHT - 147001Vatavaran Bhawan, Nobha Road, Patiala - 147001
Phono ; Chairman. . 0175-2215793, Member Secretary ; 0175-2215flnu irw 931miiR
Website : www.ppcb.gov.ln | E-Mail : cliairmanppcb@yahoo.in (O). 2215636 (FAX)

| msppcb@gmail.com |
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6] The direction!U/J33-Aof Wcter Act,]974wcfclssuC(J,oPSpCl 3^,®^(]^

developed by M/s Dynamic Infradeveloper Pvt. Ltd.
The directionsu/s33-A of Water Act, 1974 werealso issued to the ReglStr3r^Tehsildar, Revenue Department, Ludhiana "That the Registrar-cum-Tehsildar, n

xdepartment,Punjab be directed to allow registration of sale deed (title deed) / mutat/on e

anyplot/house SCO/other establishment In the approved colonymeasuring 9.50 acres area on

M/s Garden City, Village Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana being

developed by M/s Dynamic Infradeveloper Pvt. Ltd.
The colony was visited by the officer of the Board on 07.07.2023 and it was

/

7)

8)
observed as under:-

1. The electric connection of the houses located in the 40 acres unapproved land were

found intact which is in violation with the directions issued by the Board vide letter no.

the electric connection has been released in-Spite of
4583-84 dated 01.10.2018 as
directions issued by Board to PSPCL •

2. The STP has been provided only for the approved project 9.5 Acres and the same was

also lying defunct and in non-operational/ idle conditions as observed during the visit.

The condition of STP revealed that it has not been operated since long. No proper land

for plantation has been provided for disposal of the effluent.

3. Theproject proponent has neither provided separate STP for the adjoining colony of 40

acresnor has taken separate permission for the unauthorized colony measuring40 acres.
Also no separate entry hasbeen provided for the 32.15 acres colony as per the conditions
imposed by PPCB while granting last consent.

4. There are three deep soakage pits provided by the project proponent wherein the
domestic effluent carried through sewerage line is disposed.

5. 13 manholes have been provided with manhole covers and 45 manholes are provided
without manhole covers in the entire project.

6. The domestic effluent was seen oozing out from one manhole as observed during the
visit.

7. Stagnated effluent was seen In other manholes Indicating that the same Is not being
carried for treatment and Is rather disposed off at some unknown locations through
tankers.

8. The project proponent has not submitted the extended bank guarantee of Rs. 50000/-whlch expired on 14.05.2018.
The project proponent was Issued notice to Issue directions u/s 33-A of the Water(Prevention & Control ofPollution) Act, 1974 as well as notice for Imposition of Environmental

Page 2 of 6

9)
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/MKT
Compensation (EC) with hearing before Chairman of the Board on 09.10.2023, wherein It was
decided as under:-

1. Environmental Compensation for the damage caused to the environment shall be
imposed to the Project Proponent. The Environmental Engineer, Regional Office shall
calculate the Environmental Compensation to be Imposed, for approval.

2. Fresh directions u/s 33-A of the Water Act, 1974 be Issued to the authorities of Revenue
Department and PSPCl so as not to execute the sale deeds & not to release electric
connections, respectively In the existingproject of 9.56 acres and proposed project of 40
acres.

3. The Chief Administrator, GLADA be requested not to approve the project till it comply
with the environmental laws.

4. The State Level Environment Impact Assessment Authority (SEIAA) may be apprised
about the violations being made by the project proponent.

5. The Environmental Engineer,Regional Office shall visit the offices Revenue Authorityand
PSPCL and shall confirm the compliance of earlier directions issued by the Board on
1.10.2018. He shall send further recommendations in the matter after verification.

In reference to Board's letter no. 611 dated 06.03.2024, the GLADA authorities
have clarified that the license has been issued to the project for 9.5 acres on 08.10.2005, out of
41.65 acres and now application for regularization of entire colony of 41.65 acres has been
rejected vide order no. 2256-58 dated. 20.09.2016. Further case for lodging FIR against the
colonizer for developing unauthorized cctony in contravention of PAPR Act, 1995 already sent
to Police Department vide letter no. 8595 dated 11/08/2011. The colonizer has not reapplied
for regularization of above colony under regularization policy dated 18.10.2018.

The Environmental Compensation amounting to Rs. 3^5,23,438/- was calculated
and vide Board's letter No. 205 dated 08.01.2024, the project proponent was requested to

deposit the Environmental Compensation. Thereafter, the board again issued vide letter no. 79
dated 23.01.2024, letter no. 613 dated 06.03.2024 and 1355 dated 07.06.2024 to deposit the
Environmental Compensation, but the project Proponent failed to deposit the above
Environmental Compensation. .

-.A

10)

11)

The project proponent has failed to install the adequate STP to treat the effluent
of whole colony of 9.504-32.15 acres = (Total 41.65 acres.). The project proponent has failed to
develop adequate plantation area to discharge the treated domestic effluent. The project
proponent Is dischargingits effluent through un-authorlzedmode of disposal l.e. In soakage pits/
through moveable tankers. The project proponent Is also running Its project without the valid
consents of the Board under the Water Act, 1974 and the Air Act, 1981.

A complaint was received on 23.03.2024 from the Garden City Residential
Welfare Society regarding overflow of sewage system provided In the colony.To verify the facts

Page 3 ofC
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13)
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the site was visited by officer of the Ooardon 27.03.2024 and It was observed thatthe 5CV
water was stagnated at the corner of the street near Ashram of Shrl. Anandpur Darbar. Reg
complaints are being received from the Welfare Society through E-mails/Whatsapp message ..

The President Garden City Residential Welfare Society has hied Origin!
Application No.383/2023,registered cn the basis of the letter petition,before Hon'ble National
Green Tribunal, New Delhi in which the applicant has raised the grievance that Dynamic
InlYadeveloper Private Limited has not made the Sewage Treatment. Plant functional In the
Garden City Colony,Sahnewal, Ludhiana developed by It and the other effluent are also been
discharged illegally by constructingthe septic tank which is overflowing.

The Hon'ble National Green Tribunal after consideration of the matter was
pleased to issue directions to the Punjab Pollution Control Board vide order dated 24.05.2024
to file a fresh report Indicating the status of recovery of Environmental Compensation already
imposed and further imposition of Environmental Compensation for the subsequent period
upon M/s Dynamic Infradeveloper Pvt.Ltd,(Project Garden City,Village Dharour,Dehlon Road,
Sahnewal,Ludhiana.

14

15)

16) In compliance to tha order dated 24.CJ.2024 passedby the Hon'ble Tribunal,the
Punjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic
Infradeveloper Pvt. Ltd for deposit of Environmental Compensation amounting to Rs.
3,55,23,438/-alreadyimposedby theBoard vide letter no.205 dated08.01.2024 for the damage
caused to theenvironment by theproject proponent. In this regard,the Board has writtenoffice
letter no.79 dated 23.1.2024, letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024,butthe project proponent has failed to respond to the letters of the Board and has not deposited
the amount ofEnvironmental Compensationmentioned above.
17) The project proponent namely Dynamic Infradeveloper Pvt.Ltd,(Project Garden^ty, Village Dharour, Dehlon Road,Sahnewal, Ludhiana has been written a letter bearing no.1523-24 dated 12.7.2024 informing therein that many letters have been...for deposit of EnvironmentalCompensation gs explained above,but the company is not seriousin complyingwith the directions of the Board and is just ignoring the same. The Boardhas,thusonce again requested the project proponent vide letter dated12.7.2024 to deposit theof Environmental Compensation with the office of the Board at Ludhlanany further delay failing which coercive action will be taken against the project proponent bythe Board for recovery of the amount ofEnvironmental Compensation.

For further action In the case, the Board vide letter no. 3762-63 dated 2.7.2024has Issued notice for non-compliance of the directions and subsequent order Issued vide letterno. 205 dated 8.1.2024 for Imposition of Environmental Compensation amounting to Rs.3,55,23,438) as well as notice for further Imposition ofEnvironmental Compensation upon M/s

I:

written by the Board
&,

amount
a Immediately without

I
18!

I
Page 4 of6
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Dynamic Infradoveloper Pvt. Ltd, (Project Garden City, Village Dharour,Dehlon Road,Sahnewal,
Ludhiana for continuous violation and degradation of environment with an opportunity of
hearing before the Chairman of the Board on 23.7.2024.
19) The project proponent was Issuednotice fornon-compliance of directions u/s 33-
A of the Water Act,1974 as well as notice for Imposition of Environmental Compensation (EC)
for the period 01.12.2023 to 30.0S.2024 wit!1. Ili'Sfing before Chairman of the Board on
05107.2024,which was postponed to 23.0V.:;':i.
20) Smt. Noordeep Kaur attended the hearing as a proxy counsel for another
Advocate and stated that the counsel is busy iri the llon'ble Punjab and Haryana High Court and
requested for adjournment of the case to Friday.
21) The Chairman of the Board observed that the project proponent is not serious in
complying with the provisions of the environmental laws. Even after the imposition of
Environmental Compensation on earlier occasion theproject proponent isstillviolating the Law.
The project proponent has not made any serious effort tomake compliance.
22) After considering the b: •o^irl and facts of the
competent authority of the Board that h ." .y^r.-yzcsie of violation of Envi
therefore, request of the project proponent end the proxy counsel for the adjournment cannot

be entertained. After examination of the casts, tfec Chairman of the Board decided as under:

L The detailed order imposing Environmental Compensation on the project proponent be
issued for the subsequent period from 01.12.2023 upto the date of hearing.

2. The Project Proponent shall deposit the already imposed Environmental Compensation
amounting Rs. 3,55,23,438/- to the Board immediately failing which coercive action shall

be taken by the Board.
3. In case ofnon-deposition of Environmental Compensation by the project proponent, the

-jfc. Deputy Commissioner, Ludhiana be written to get the Environmental Compensation

recovered under arrears of land reVoniie.
4. Fresh criminal prosecution be file-ilffthVrouVL of law against the project i.e. M/s

Dynamic Infradeveloper Pvt. Llif, (F;:’j& t - Garden City, Village Dharour, Dehlon Road,
Sahnewal Ludhiana) 30/27,i“Floor,Essthtel Najjar, New Delhi-110008, Ludhiana and
its Directors and other responsible persons due to continuous violations.

5. Since the directions Issued by the Board against the project proponent have not been
complied, the Deputy Commissioner, Ludhiana be requested to issue necessary
directions to the Registrar-Cum-Tehslldar, Revenue Department, Ludhiana not to
register any sale deed (tittle deedj/mutatlon etc. of any plot/house/SCO/other
establishment In the colony till the written permission of the Board and submit
compliance thereof the concerned authorities to submit the compliance of the
directions, falling which action according to Law will be taken.

Page 5 of 6
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*Ml*CI**'* n«'° pUrdaS‘*r'6. A pubicnotice in taring newspaper be published
property in said project til it obtained statutory approval.

conveyed to the project
The proceedings of aforesaid personal hearing were

proponent vide Board1s letter no.4230dalec 23.07.2024.
24) It is pertinent to mention here that the Hon'bk Supreme Court of India

^considered the concept of Poluter Pay's Principle in Indian Council for fnviro Legal Action a

tUl̂ v/s UnionofIndiaandOthers(1595)33CC212,Vellore Gtnens Welfare forum v/s Union

of India (1996) 5 SCC 647andheld that Polluter Pay’s Principle is accepted principle and part o

environmental lawof thecountry even without specific statute.

Thus, in view of the above recorded facts, the matter

imposition of Environmental Compensation for the period of violation from

23.07.2024(236days) inaccordance with the formula and methodology evolved by theCentra

Pollution Control Board and adopted by the Punjab Pollution Control Board. Minimum

Environmental Compensation to beimposed as suggested byCPC8 shallbe Rs.5,000/-per day.

Accordingfy, the amount of Environmental Compensation for the period of violation from

01 17 7073 to 2107.2024 (Rs.5,000x 236 days) was calculated to be Rs.11,80,000/-.

26) Therefore,theprojectproposedis hereby directed to deposit an amount ofRs.
11,80,000/- as Environmental compensation for the period of violation from 0L122023 to

23.07.2024 with the office of the Punjab Pollution Control Board within 15 days, from the date

ofrecentof thisorder,failing which,theBoardshallbeconstrained to initiate necessary action

for recovery of the amount of Environmental Compensation by adopting coercive measures.

23)

N!

was considered for
0L112O23 to25 )

l
i

*
thereafter.

Take notice that no further intimation or reminder will be issued by the
Board m this regard.EnvironmentalEngineer,Punjab Pollution Control Board,Regional Offire-

\ Ludhiana ts directed to ensure compliance of directions issued in the case. A copy of this
order be suppBed to all the concerned for compliance.

27):
‘
i

*-v «• y •

(Prof. (Or.) Adarsh Pal Vig)
Chairman
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c mall: ccroldh?tfPy.i|ioo c<i In

.. Îl l̂.f0^M?3PPCIJ / RO-2/No.
R°«d./ email Dated )

To
Annexure R-1/K &
Annexure R-1/L

M/« Dynamic InlYadovclopcr Pvt. Ltd,(Project • Garden City, Village Dhnrour,DeliIon Rond, Snhnewnl, Ludhiana),30/27, 1st Floor, East Patel Nagar,New Delhi-110008.

Subject:
11 80 000/

° Enviro,,nicntal Compensation amounting to Rs.

Garden C’

U^°n Dynamic Infradcvolopcr Pvt, Ltd, (Project

30/27
° lty> V,1IagC Dhar°ur, Dehlon Road, Sahnewal, Ludhiana),

st Floor, East Patel Nagnr, New Delhi for violation of the

Referent • r°VlS,
i0nSOfEnVir0nmCnt«l^S.

CC. oards Letter no. 466 dated 27/11/2024 and 6776 dated
29/ 11/2024.
In reference to above referred letters (copy attached),
deposit Environmental Compensation amounting to Rs. 11,80.000/-

S. Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated
/11/2024 for violation of the provisions of Environmental Laws for the period from

01. ] 2.2023 to 23.07.2024 (236 days). But, no amount has been deposited by you in
this office, so far.

you were
requested to

You are therefore, once again requested to deposit the Environmental
Compensation amounting to Rs. 11,80,000/- for the period of 01/12.2023* to
23.07.2024 (236 days) in Regional Office-2, Ludhiana, immediately. i

l i.
DA/Copy of letter no. 6776 dated 29/ 11/2024 alongwith copy.of Order no. 466

dated 27.11.2024.
1 &g/AVerEnyironirnurr

Alg<i Dated A. M\ .0Endst. no. !

A copy of the above is forwarded to the Senior Environmental Engineer,

Punjab Pollution Control Hoard, Zonal Office- 1 , Ludhiana w.r.t. Zonal Office- 1 ,

budhiana letter no. 6776 dated 29/ 11/2024, .

EnvJromncn

tr

E-648-B, 3rd Floor, Focal Point, Phase-5, Ludhiana !
J

Environmental Enginee .
Punjab Pollution Control Board
Regional Office-ll, Ludhiana b

i
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PUNJAB POLLUTION CONTROL BOARD
e-mail: eeroldh2gyahoo.co.inon

isfep"'**'M Dated:PPCB/R0-2/No. Rcgd./email
To

M/s Dynamic Infradcveloper Pvt. Ltd.
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal, Ludhiana)
30/27, 1« Floor, East Patel Nagar,
New Delhi - 110008.
Imposition of Environmental Compensation amounting to Rs. M/s
Dynamic Infradcveloper Pvt. Ltd. (Project - Garden City, Village

Dharour, Dehlon Road, Sahnewal, Ludhiana) 30/27, 1st Floor, East
Patel Nagar, New Delhi for violation of the provisions of the
Environmental Laws.

Reference: Board’s letters no. 466 dated 27/11/2024 and this office letter no.
. 2996 dated 24/12/2024 & 2983 dated 23/12/2024.

In reference to above referred letters (copy attached), you were once again

^
requested to deposit Environmental Compensation amounting to Rs. 11,80,000/- (Rs.
Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated 29/11/2024
for violation of the provisions of Environmental Laws for the period from 01.12.2023 to
23.07.2024 (236 days). But, no amount has been deposited by you in this office, so far.

You are therefore, once again requested to deposit the Environmental
Compensation amounting to Rs. 11,80,000/- for the period of 01.12.2023 to 23.07.2024
(236 days) in Regional Office-2, Ludhiana , immediately.

DA/Copy of letter no. 6776 dated 29/ il/2024 alongwith copy of Order no. 466

dated 27.11.2024. \

Subject:

Environt

is Dated.Endst. no..
Xcopy of the above ,is forwarded to the Senior Environmental Engineer,

(ntrol Board, Zonal office-1, Ludhiana w.r.t. Zonal Office-1, Ludhiana letterPollution
no. 6776 dated 29/11/2024.

EnvironrfteVlYal Enginee.
Punjab Pollution Control Board
Regional Office-ll, LudhianaScanned «*h Cunlumi
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e-mail: eeroldhlgyahoo.co.lij

.f$
Remlnder-X

Annexure R-1/M

VFTO ScPEFH
PUNJAB POLLUTION CONTROL BOARD

f Mjji[fimlab.gov,Inm Rugd/omallpPCB/RO-2/ No. Dated:

To

The Nalb Tchsildar,
Sahncwal, . • i •

District Ludhiana.
Regarding Recovery Notice of Environmental Compensation.

Reference: Order dated ll.02.2025 parsed by the Hon'ble National Green
Tribunal (NGT) In O.A. No.' 383/2023 and this office letter no. 624-25
dated 17.02.2025.

: •

Subject:

In refer to the above-mentioned reference, the Hon’ble National Green
Tribunal (NGT), vide its order dated 11.02.2025, has sought clarification regarding the
recovery notice affixed in the colony by your office for the recovery of Environmental
Compensation (EC) from residents and the Residents’ Welfare Association.

It is pertinent to mention that the Environmental Compensation
amounting to <3,55,23,438/- was imposed on M/s Dynamic Iniradeveloper Pvt.Ltd. for
violations and the recovery should be made torn the project proponent and not from
individual residents or the Residents’Welfare Association.

W

Since the Hon’ble NGT has directed Board (PPCB) to place on record the
recovery action taken, you are therefore once again requested to kindly clarify the
following points at the earliest:

1. Legal basis and authority under which the recovery notice was affixed in the colony
directing recovery from residents.

2. Details of any action initiated against M/s Dynamic Infradeveloper Pvt. Ltd. for EC
recovery, including any attachment/seizure proceedings against their assets.

*JS£fX£o

Dated

A copy of this letter is also being forwarded to the Deputy Commissioner,
Ludhiana for kind perusal please.

Endst. no..
I

© \ Egvironmel

E-648-B, 3rd Floor, Focal Point, Phase-B, Ludhiana
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^r/- l’UNJAU POLLUTION CONTROL BOARD
WWfiPPCkpynlab.gov In e-mail: eeroldh2 <®yahoo.co.ln
PPCB/ RO-2/No. Rcgd / omall Dated:

Remlndor-2

Annexure R-1/NTo

The Nalb Tchslldar,
Sahnewal, f

District Ludhiana.
Regarding Recovery Notice of Environmental Compensation.

Reference: Order dated 11.02.2025 passed by the Honhlc National Green
Tribunal (NGT) in O.A. No. 383/2023 and this office letter no. 624-25
dated 17.02.2025 and 666 dated 25.02.2025.

Subject:

In refer to the above-mentioned reference, the Honble National Green
Tribunal (NGT), vide its order dated 11.02.2025, has sought clarification regarding the
recovery notice affixed in the colony by your office for the recovery of Environmental
Compensation (EC) from residents and the Residents'Welfare Association.

i It is pertinent to mention that the Environmental Compensation
amounting to ?3,55,23,438/- was imposed on M /s Dynamic Infradeveloper Pvt. Ltd. for
violations and the recovery should be made from the project proponent and not from
individual residents or the Residents’ Welfare Association.

Since the Honble NGT has directed Board (PPCB) to place on record the
recovery action taken, you are therefore once again requested to kindly clarify the
following points at the earliest:

1 Lega] basis and authority under which the recovery notice was affixed in the colony
directing recovery from residents.

2. Details of any action initiated against M/a Dynamic Infrndeveloper Pvt. Ltd. for EC
recovery, including any attachment/seizure proceedings against their assets.

to fc^ineerEijtjlroi
Dated.

A copy of this letter is also being forwarded to the Deputy Commissioner,

Ludhiana for kind perusal pleaBC.
Endst. no..

c\
Environmental Engineer

E-64B - B, 3rd Floor, Focal Point, Phiue-S, Ludhiana
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#s.
;j! ,i ; fi
"If
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***.$..
U§H?> ^ddtt Sfasf.

cfec 1\\ ,
ifefe: Regarding Recovery Nolice of Envionmenlnl Compensation.

tft %^3cT t V33 W3 752 4/3/2025 t HW fed I

§lfe33 feH ^ HW fetf »W rft § fetf UHcT ?Ol Tjfed cfl? . fed1

H fer r?H? i # vratr fed # wsi ortHt ufel nr. Qu fHdd
inadvertently and due to oversight and despite due digligence UlU ^ »fe fcH
Hd'ct fed speaking order^ im oft? few o ^ S? W
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I»fga did' 5721 3. W fe feq >?tr yd'acT fesisr not e S3HS 31
fOiTdit fed ciu? f> 9- SO^i i '•. /7/2025 rFcft >42̂ ^ UB“v Vi
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49 i appallingOrder

Hon'ble The National ,

Original Application No 383/2023 President Card

Society (Applicant) v/s State of Punjab (Respondent)3foPPRESS'aBW*8

H<5 for *Garden City, Residential Welfare Society,

Sahnewal, Ludhiana,State of Punjab, this Original Application has been registered

under Section 14 & 15 of National Green Tribunal Act, 2010 (hereinafter referred

to as 'NGT Act, 2010'), Grievance raised by petition is that Garden City Colony,

Sahneml, Ludhiana was developed by Dynamic Infradeveloper Private Limited,

30/27, 1stfloor, East Patel Nagar, New Delhi- 8 since 2005 extended in 2013, and

third party rights have also been crected hv allotting residential accommodations
to various persons but sewage treejm -nt plant has not been madefunctional till
dote. Sewage and other effluent is being discharged illegally by constructing septic

Z iSJadn9 cverfl°w since the Quantity of sewage discharge is much

entire ^^^
Hon'ble Hie National Green Tribunal, Principal Bench New Dellll^

On^'-don No 383/2023««**̂ ^„

Delhi &NewPrincipal Bench

Dehlon Road, Dharour,

•The Board has requestedDeputy Commissioner, Ludhiana vide office letterno. 2653 dated 28.10.2024, 2698 dated 05.112024, 2775 dated 22.11.2024, 2923dated 12.12.2024, 2985 dated 23.12.2024 and 81 dated 13.01.2025 (Annexure R-1/A) to issue thefollowing directions:
a) To the Registrar cum Tehsildar, Revenue Department, Ludhiana not toregister any sale deed (title deed)/mutationplot/house/SCO/other establishment in the colony till thepermission of the Board.
b) To the Revenue Department for recovering the amount of Rs.3,55,23,438/- Imposed as Environmental Compensation by the Boardto be recovered under arrears of land revenue by laws."

etc. of any
written

Original Application No 383/2023 7#t-
f?) ^ ^ $fcfcH rrat cftt dT£ W, few 3 fW?> fa HfeaTSot&jtcre 31W3t^5TW ©ST3 fcfeH M/s Dynamic Castings Pvt
Floor, East Patel Nagar, New Delhi 3 President

Ltd #30/27, 1«
Garden C,tV Residential

Welfare Society £ fT t̂ 3lt W (fr# BHM1Order)l ye ^$ fa fej dltei) fi=l33 Inadvertently and due to oversight and ,despite due
diligenceMtfeHMtjfe Garden City rt fe M/s. Dynamic Castings Pvt Ltd
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I ^ 5 ^ fel &fcH President Garden City Residential
Welfare Society§ rF3t^ fomr Tfr, *(£3 t̂nt 3IEt
M/s Dynamic Castings Pvt Ltd >fyggt ^3t 3TEf Al tffH3 feuMH’’

^ fa fej dittdl frrâ inadvertently and due to oversight and despite due

diligence ^5t A fen T#qt flyflid nrfqar<3t $ 'd^fe^3t 3TEt A fc 3fs&
t̂ ar ^Pridl 3TC53t 77 ^%|FIB Land Revenue Act 1887, Section 15-A, £ y>wfHy>TO

'^dd^ tt *fet ite At (Wf-2) Dynamic

Casting Pvt Ltd^ Arrear of Land Revenue Act £ dldd fdocsdl ojd* SEt «=<d<3] t^t
ced<Siyl >vra3 ofH^ At Annexure (BW-2) § Hdl McS^ eft *̂ 1«) Adid)

yd^'dl >VFHS fenpAt Ai %H §3H ufro Trot Aft̂ r w
Annexure A 7> withdraw^BT rFxT Al

75 t̂: (1) WrongBHy1- Order. NK
*'fey 3faH)Wdr3 -°TH-(2) Corrected BPR-T Order.
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2. fuHTO AfaHdtB, (MBsSt)
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4. MrTy BSAw ABB, Ft?) -2 'fffWB7 tfT A fefw W^J A fA
M/s. Dynamic Castings Pvt Ltd Afrr § AAB 3̂ A fen BddB

AtB7 rFt 3? A fdofigt ^'d-S- el 333 fev̂

(S'fey -51H-

Hd'fidd gA^dd 3dH' (2)
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English Translation of Naib Tehsildar’s letter no. 711/R dated 04.03.2025 

 

From 

  Naib Tehsildar 

  Sahnewal, 

To 

  SDO 

  Punjab Pollution Control Board, 

  Ludhiana 

No. 711/R        dated 04.03.2025 

Subject Regarding recovery Notice of Environmental Compensation. 

Ref:-  Your Office letter no. 752 dated 04.03.2025. 

  Regarding the above subject, you are informed through this letter that the 

discrepancy in paragraph no. 1 was an inadvertent error and due to oversight despite due 

diligence. In this regard, a speaking order has also been passed by the undersigned, which is 

enclosed with this letter. Regarding paragraph no. 2, your attention is drawn to the fact that 

in the revenue record, the date of mutation in the halqa patwari's register is 204 dated 

25/1/2025. The land of Dynamic Casting Pvt Ltd/Dynamic Intradeveloper Pvt Ltd has been 

mortgaged, which is absolutely correct according to the record. The speaking order passed 

in this regard is also recorded in the daily diary. 

Sd/ 

Naib Tehsildar 
Sahnewal 
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Speaking Order 

 Hon’ble The National Green Tribunal, Principal Bench, New Delhi  Original 

Application No. 383/2023 President Garden City Residential Welfare Society (Applicant) vs 

State of Punjab (Respondent) “In respect of Garden City Residential Welfare Society, Dehlon 

Road, Dharour, Sahnewal, Ludhiana, State of Punjab, this Original Application has been 

registered under Sections 14 & 15 of the National Green Tribunal Act, 2010 (hereinafter 

referred to as ‘NGT Act, 2010’). The grievance raised by the petitioner is that “Garden City 

Colony, Sahnewal, Ludhiana was developed by Dynamic Infradeveloper Private Limited, 

30/27, 1st Floor, East Patel Nagar, New Delhi-8 since 2005 and extended in 2013, and third-

party rights have also been created by allotting residential accommodations to various 

persons, but the Sewage Treatment Plant has not been made functional till date. Sewage and 

other effluents are being discharged illegally by constructing a septic tank which is facing 

overflow since the quantity of sewage discharge is much more than the capacity of the septic 

tank, and it is now spreading over open land causing damage and degradation to the 

environment.” 

Hon’ble The National Green Tribunal, Principal Bench, New Delhi Original Application No. 

383/2023 – Order dated 11.02.2025. The following orders have been issued: 

“The Board has requested the Deputy Commissioner, Ludhiana vide office letter No. 

2653 dated 28.10.2024, 2698 dated 05.11.2024, 2775 dated 22.11.2024, 2923 dated 

12.12.2024, 2985 dated 23.12.2024, and 81 dated 13.01.2025 (Annexure R-1/A) to 

issue the following directions: 

a) To the Registrar-cum-Tehsildar, Revenue Department, Ludhiana, not to register 

any sale deed (title deed)/mutation etc. of any plot/house/SCO/other establishment 

in the colony till written permission of the Board is obtained. 

b) To the Revenue Department for recovering the amount of ₹3,55,23,438/- imposed 

as Environmental Compensation by the Board, to be recovered under arrears of 

land revenue by law” 

 In Original Application No. 383/2023, in compliance with the instructions/orders 

received from the Hon’ble Green Tribunal, notices were issued to the concerned parties. 

However, it has now come to the notice of the undersigned that inadvertently and due to 

oversight and despite due diligence, the notices were issued in the name of M/s Dynamic 

Castings Pvt. Ltd., 30/27, 1st Floor, East Patel Nagar, New Delhi instead of President 

Garden City Residential Welfare Society (copy of the affixed Order attached). Here it is 

clarified that inadvertently, and due to oversight and despite due diligence, the order was 

wrongly issued to M/s Dynamic Castings Pvt. Ltd. instead of President Garden City 

Residential Welfare Society. Instead of issuing this notice to M/s Dynamic Castings Pvt. Ltd., 

the notice was issued to President Garden City Residential Welfare Society, and the property 

that has been attached is also that of M/s Dynamic Castings Pvt. Ltd. From this, it is evident 

that the mistake occurred inadvertently and due to oversight and despite due diligence. The 

concerned officer has been instructed that such a mistake should not occur in the future. 

Therefore, exercising the powers under Section 15-A of the Land Revenue Act, 1887, a 

partial correction is made in the previously issued order (Annexure-2), and proceedings for 

recovery under Arrears of Land Revenue are initiated against M/s Dynamic Castings Pvt. 

Ltd.. Annexure-2 is considered correct, and further necessary action is ordered to be 

52 
860



53 
implemented accordingly. With this order, the previously issued annexure (Annexure-A) is
hereby withdrawn.

Enclosures:

1. Wrong Speaking Order.
2. Corrected Speaking Order.

Sd/
Naib Tehsildar

-cum-Assistant Collector Grade-II
Sahnewal

Endorsement No.: 666/R-69 Reader Dated: 18-02-2025

Copy to:

1. Deputy Commissioner, Ludhiana
2. Sub-Divisional Magistrate, Ludhiana (East)
3. Tehsildar, Ludhiana (East)
4. Punjab Pollution Control Board, Zone-II, Ludhiana -with the direction to coordinate

with M/s Dynamic Castings Pvt. Ltd. so that recovery proceedings may be
implemented immediately.

Sd/
Naib Tehsildar

-cum-Assistant Collector Grade-II
Sahnewal
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#a Annexure R-1/P

jfe7 fefl.

'tou U§H?> t-feto flair.

m 2o/s/ f*Jf*sg

fen7:- Request for latest status of property Attachment and auction
Proceedings in respect of M/s Dynamic Infradeveloper pvt Ltd.
Project Garden City, Village Dharour Sahnewal- In Compliance
with Hon.ble NGT's Order dated 19.5.2025.
^ % UU3U £ ifeg 1609 fifet 9.6.2025 1632 1H#
16.6.2025 t PP^cr for|

fut33 M t -R ôr fes w i# fen usuu $ tte feS WH
H^H fotfeu >for cM gfet .fl:-

s

Wheather the attached property' of M/s Dynamic
Infradvelopers Pvt Ltd has been listed for auction, and if so,
the scheduled date of auctioti.21
already been conducted, pi share the outcome of the

Any other relevant developments under the Punjab Land
Revenue Act for recovery of the said E.C,

fuaots fen t Twr WW £ fe »PU ^
U37 <5H5 1 ^ Hfld feu Hfeu utu7 feU7 3 fe K7?^ felfe* grfHTOU. -gftpHW #
mfe HTfegr eft# ufet Hti §H feu *>ru % ft uro ^Jjt V/fHfeug fiw U’lTU H?) l >flfe3T feg fen

if 1 the auction has
same.

3.

UU3U

M/s Dynamic Infradvelopers Pvt Ltd

¥1 cravrafet

U3U ufel

faredHjfcraj
feu

UHUiyg tj M'mz offer tPî l V&j W rfl U ^^^-feu 77Fi grggr ?fet grfeH fWl feg fj^|
Bfeu f̂er gtgr ft fe »PU »PUt *Td33 U faff ^ _Mffanaft .

’’JW 7^1 feta -sarfet wt 3* ft mfcfl

J
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tf^W:^ ^^ m

^^*ft Btf TO^Wf. Tft U-TT feTT^
$** $&^,|.'M ^# t ftJW fe*̂

^ H>fet fe grffoffo .ffagarfetireff ^ ^ ^ fej- ^
1* % ft**W^.A ĴH*

--—!!!!^̂ f̂taiaai sr a *a^aj m
IJFCRPWI tewttel# w # #

j , ?- —7te^

^tl
3 fS feH ^333

2.
VfcF 33

I
;' ;

^ »ru^ 3333 ^ ^
?.

33̂ 333 ij TJfHH W8, J

’*
{ s
iff&t 4 /2 /2025 I

goH^ »F3 $ tisdd

JL.

H’t' 37 H o»o(' cc^ol /l '̂dl ?> §H fe?> W 3ftj^ 3t 0^‘fkrf cflcfl VP%I

ftp *ra 3 t :jm.1i? wu . rft J gte ^3T ^
HW^T feuzt orfkR<53. -gfŴ tfj. ,3 ^59/ !̂̂ .%. />>te;»re.Ht.
fvrat 7 /1 /2025 3*ut fens UHHW /tf ^ >>te 1887 W 75
3&J3 J&tt * fefWt xfr# 3W 3^3 Wfcj ^ M^.;^^/toH

fM 4/1 /2025 tfzft >>ruj^ ^ cjK ^ fe
fcHOTĤ t 3333 fe3 »r3 3T333^^ M/s Dvnamir.

Infradvelopers Pvt Ltd ^^ f^- >HftTHH^£JJw H« ^8 >«% lyfa^m^^t fes^ Fgqt WZ W Hf I ? 3 1-P3^3T

AM. ift %& f& ^^^ cfl̂ t

3.

33?) 3t
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English Translation of Naid Tehsildar's letter no. 301dated 20.06.2025

From

Naib Tehsildar

Sahnewal,

To

XEN

Punjab Pollution Control Board,

Ludhiana

dated 20.06.2025No. 301

Subject Request for latest status of property attachment and auction Proceedings in
respect of M/s Dynamic Infradevloper Pvt. LTd., Project Garden City, Village
Dharour, Sahnewal- In compliance with Hon'ble NGT's order dated
19.05.2025.

Ref:- Your Office letter no. 1609 dated 09.06.2025 and 1632 dated 16.06.2025.

In connection with the above subject, a status report has been requested
from this office by you as follows:

1. Whether the attached property of M/s Dynamic Infradevelopers Pvt Ltd has been
listed for auction, and if so,, the scheduled date of auction.

2. If the auction has already been conducted, please share the outcome of the same.
3. Any other relevant developments under the Punjab Land Revenue Act for recovery

of said EC.
Regarding the above subject,you are informed that in relation to para no.1,

a meeting was held with the Honorable Deputy Commissioner, Ludhiana. In that meeting,
Xen, Mr. Aushwinder Singh from your office were also present. In the said meeting, Mrs.
Manveer Kaur, Naib Tehsildar from this office was also present. In the meeting, orders were
given by the Honorable Deputy Commissioner that M/s Dynamic Infradevelopers Pvt Ltd’s
property, which is in Garden City, should be located and your office should assist the
undersigned in doing so. However, no employee from your office has contacted this office.
Therefore, you are informed through this letter that an officer/employee from your office
should be assigned duty to assist the undersigned so that the auction-related proceedings
can be initiated.
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Regarding paragraph number 2, you are informed that the auction process

related to the auction was conducted by this office on 15/1/2025. Naib Tehsildar Sahnewal
along with Patwari were present at the spot. On the day of the auction, SDO Shri Asuwindar
Singh along with his entire office staff were present from your office. Shri Harinder Singh
son of Shri Milkha Singh, Shri V.K. Khurana son of Shri Hukum Lai, Shri Dalvir Singh son of
Shri Teja Singh, Shri Gurmeet Singh son of Shri Teja Singh were present at the spot.
However, no person came forward to bid at the spot. The action taken in this regard was
sent to you by this office letter number 711/R dated 4/2/2025. It is also brought to your
attention that 59 Kanal land registered in the name of Dynamic Infradevelopers was also
brought to your attention on that day. However, after that, no information of any kind was
provided to this office by any employee/officer of your office, due to which the properties
could not be located. In this regard, you are also requested to inform the undersigned
approximately 5 days in advance so that the Halqa Kanungo/Patwari can be instructed to be
present on that day.

Regarding paragraph number 3, you are informed that the Hon'ble Deputy
Commissioner, Ludhiana, vide office letter number 59/DRA/LRC dated 7/1/2025, has
granted permission for the sale/auction of the defaulter’s property under the powers of the
Collector under Section 75 of the Punjab Land Revenue Act 1887. You are requested to
assist the undersigned in locating the properties of M/s Dynamic Infradevelopers Pvt Ltd
located in Garden City on any working day, so that the general public can be informed about
the auction through the Halqa Patwari's proclamation and loudspeaker. This is to ensure
compliance with the orders issued by the Hon'ble National Green Tribunal, Principal Bench,
New Delhi.

Sd/
Naib Tehsildar,

Sahnewal
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Annexure R-1/Q
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

vv/
Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in Email:- ppcbzolldh@gmail.com
No... Dated

ypHS tcTcT̂ i

S.Atf -I,n,m, IV

*
To

M/s Dynamic Infradeveloper Pvt. Ltd,
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal Ludhiana),
30/27, 1st Floor, East Patel Nagar,
New Delhi-110008.

iti Subject:- Imposition of Environmental Compensation upon M/s Dynamic InfradevelopW
Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana)
30/27,l$t Floor, East Patel Nagar, New Delhi for violation of the provisions of
Environmental Laws.

'

Please find enclosed a copy of order no. 405 dated 11.9.2025 passed by the
Competent Authority of the Punjab Pollution Control Board whereby Environmental Compensation
amounting to Rs. 17,55,000/- (Rs. Seventeen Lakh Fifty Five Thousand only) has been imposed
upon the project proponent for violation of the provisions of Environmental Laws for the period
from 24.07.2024 to 09.07.2025 for information and compliance.

5

3~fDA-As above
Environmental Engineer
Zonal Office-1, Ludhiana

ISltks—Endst.No. Dated.

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-2, Ludhiana for information and necessary action, please.

)

Environmental Engineer
Zonal Office-1, Ludhiana

DA-As above

i

•ft
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UtTO oi<;5w SdsT

PUNJAB POLLUTION CONTROL BOARD

Imposition of Environmental Compensation upon M/s Dynamic Infradevelop’^r’^Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, SahnewalLudhiana) 30/27, 1st Floor, East Patel Nagar, New Delhi for violation of theprovisions of Environmental Laws.

PUNJAB

Mo5-No.
Subject:

Order

The Punjab Pollution Control Board being the statutory regulatory authority isimplementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, theAir (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 andthe rules made three under in the State of Punjab.The main objective of the Board is maintaining Ior restoring the wholesomenessof water, the preservationof the quality of air and the protectionand improvement of the environment.
The Ministry of Environment, Forest & Climate Change (MoEF&CC), Governmentof India has declared various clusters in the Country as Critically Polluted Areas (CPA), SeverelyPolluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI) score. Due toincreased industrialization, activities of the Industrial units and some other identical reasons,Ludhiana city has been declared as Critically Polluted Area by the Central Pollution Control Board.
Briefly stated that the project proponent has developed a residential colonyproject. Earlier, directions u/s 33- A of Water Act, 1974 were Issued to PSPCL authorities to theeffect that "Electric connection shall not be released in future from the date of issue of thesedirections at the project site of Garden City, Village Dharaur, Outside Octroi, Dehlon Road,

Sahnewal, Ludhiana" vide letter no. 5676 dated 14.07.2016.
The directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 as

amended in 1988 were also issued to the Registrar-Cum-Tehsildar, Revenue Department,
Ludhiana "That the Registrar-cum-Tehsildar, Revenue Department, Punjab be directed not to
register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other establishment in
the colony till the written permission of the Board" videletter endst. No. 5681dated 14.07.2016.

2)

3)

4)

The project proponent was granted consent under Water Act, 1974 vide no. ZO-
I/LDH/RO-2/WPC/2012/F-3987 dated15.05.2012 expired on 10.11.2012 for the 9.56 Acre project

5)

only.
The directions u/s 33-A of Water Act,1974 were Issued to PSPCL authorities "That

the authorities concerned may release electric connection In 9.50Acre approved Colony onlyM/s
Garden City,Village Dharour,outside Octroi,Dehlon Road,Sahnewal,Ludhiana" being developed
by M/s Dynamic Infradeveloper Pvt. Ltd.

6)

'
t (vs1 5^ , irfeww - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O). 2215636 (FAX)Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com |
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PUNJAB

X3SIZ 1-3E3

The directions u/s B3-A of Water Act, 1974 were also Issued to the Registrar-Cum-
Tehslldar, Revenue Department, Ludhiana "That the Registrar-cum-Tehsildar, Revenue

Department, Punjab be directed to allow registration of sale deed (title deed) / mutation etc of
any plot/house SCO/other establishment in the approved colony measuring 9.50 acres area only
M/s Garden City, Village Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana" being
developed by M/s Dynamic Infradeveloper Pvt. Ltd.

7)

8) The colony was visited by the officer of the Board on 07.07.2023 and it was
observed as under:-

1. The electric connection of thehouseslocated in the 40acresunapproved land were found
intact which is in violation with the directions issued by the Board vide letter no. 4583-84
dated 01.10.2018 as the electric connection has been released in-spite of directions
issued by Board to PSPCL.

2. The 5TP has been provided onlyfor the approved project 9.5 Acres and the same was also
lying defunct and in non-operational/ idle conditions as observed during the visit The
condition of STP revealed that it has not been operated since long. No proper land for
plantation has been provided for disposal of the effluent.

3. The project proponent has neither provided separate STP for the adjoining colony of 40
acres nor has taken separate permission for the unauthorized colony measuring 40 acres.
Also no separate entry has been provided for the 32.15 acres colony as per theconditions
imposed by PPCB while granting last consent.

4. There are three deep soakage pits provided by the project proponent wherein the
domestic effluent carried through sewerage line is disposed.

5. 13 manholes have been provided with manhole covers and 45 manholes are provided
without manhole covers in the entire project.

6. The domestic effluent was seen oozing out from one manhole as observed during the
visit.

7. Stagnated effluent was seen In other manholes Indicating that the same Is not being
carried for treatment and Is rather disposed off at some unknown locations through
tankers.

8. The project proponent has not submitted the extended bank guarantee of Rs. 50000/-
which expired on 14.05.2018.

The project proponent was issued notice to issue directions u/s 33-A of the Water
(Prevention 8iControl of Pollution) Act, 1974 as well as notice for Imposition of Environmental
Compensation (EC) with hearing before Chairman of the Board on 09.10.2023, wherein it was
decided as under.-

9)

Page 2 of 10
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PUNJAB

1. Environmenta} Compensation for the damage caused to the environment shall be
Imposed to the Project Proponent. The Environmental Engineer, Regional Office shall
calculate the Environmental!Compensation to be imposed, for approval.

2. Fresh directions u/s 33-A of the Water Act, 1974 be issued to the authorities of Revenue
Department and PSPCL so as not to execute the sale deeds & not to release electric
connections, respectively in the existing project of 9.56 acres and proposed project of 40
acres.

3. The Chief Administrator, GLADA be requested not to approve the project till it comply
with the environmental Daws.

4. TheState Level Environment Impact Assessment Authority(SEIAA) may be apprised about
the violations being made by the project proponent.

5. The Environmental Engineer,Regional Office shall visit the offices Revenue Authority and
PSPCL and shall confirm the compliance of earlier directions issued by the Board on
1.10.2018. He shall send further recommendations in the matter after verification.

In reference to Board's letter no. 611 dated 06.03.2024, the GLADA authorities
have clarified that the license has been issued to the project for 9.5 acres on 08.10.2005, out of
41.65 acres and now application for regularization of entire colony of 41.65 acres has been
rejected vide order no. 2256-58 dated. 20.09.2016. Further case for lodging FIR against the
colonizer for developing unauthorized colony in contravention of PAPR Act, 1995 already sent to
Police Department vide letter no. 8595 dated 11/08/2011. The colonizer has not reapplied for
regularization of above colony under regularization policy dated 18.10.2018.

The Environmental Compensation amounting to Rs. 3,55,23,438/- was calculated
and vide Board's letter No. 205 dated 08.01.2024, the project proponent was requested to
deposit the Environmental Compensation. Thereafter, the board again issued vide letter no. 79
dated 23.01.2024, letter no. 613 dated 06.03.2024 and 1355 dated 07.06.2024 to deposit the
Environmental Compensation, but the project Proponent failed to deposit the above
Environmental Compensati'on.

The project proponent has failed to install the adequate STP to treat the effluent
of whole colony of 9.50 + 32.15 acres = (Total 41.65 acres.). The project proponent has failed to
develop adequate plantation area to discharge the treated domestic effluent. The project
proponent Is discharging Its effluent through un-authorized mode of disposal l.e. In soakage pits/through moveable tankers. The project proponent is also running its project without the vallld
consents of the Board under the Water Act, 1974 and the Air Act, 1981.

A complaint was received on 23.03.2024 from the Garden City Residential Welfare
Society regarding overflow of sewage system provided in the colony. To verify the facts, the site
was visited by officer of the Board on 27.03.2024 and it was observed that the sewage water was

?

10)

ID

12)

13)

Page 3 of 10 i
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stagnated at the corner of the street near Ashram of Shri. Anandpur Darbar. Regular complaints
are being received from the Welfare Society through E-mails/ Whatsapp messages.

14) The President Garden City Residential Welfare Society has filed Original
Application No. 383/2023, registered on the basis of the letter petition, before Hon'ble National
Green Tribunal, New Delhi in which the applicant has raised the grievance that Dynamic
Infradeveloper Private Limited has not made the Sewage Treatment. Plant functional in the
Garden City Colony, Sahnewal, Ludhiana developed by it and the other effluent are also been
discharged illegally by constructing the septic tank which is overflowing.

The Hon'ble National Green Tribunal after consideration of the matter was
pleased to issue directions to the Punjab Pollution Control Board vide order dated 24.05.2024 to
file a fresh report indicating the status of recovery of Environmental Compensation already
imposed and further imposition of Environmental Compensation for the subsequent period upon
M/s Dynamic Infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon Road,
Sahnewal, Ludhiana.

15)

16) In compliance to the order dated 24.05.2024 passed by the Hon'ble Tribunal, the
Punjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic
Infradeveloper Pvt. Ltd for deposit of Environmental Compensation amounting to Rs.
3,55,23,438/- already Imposed by the Board vide letter no. 205 dated 08.01.2024 for the damage
caused to the environment by the project proponent. In this regard, the Board has written office
letter no. 79 dated 23.1.2024, letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024,but the
project proponent has failed to respond to the letters of the Board and has not deposited the
amount of Environmental Compensation mentioned above'.

The project proponent namely Dynamic Infradeveloper Pvt. Ltd, (Project Garden
City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana has been written a letter bearing no.
1523-24 dated 12.7.2024 informing therein that many letters have been written by the Board for
deposit of Environmental Compensation as explained above, but the company is not serious in
compiying with the directions of the Board and is Just Ignoring the same. The Board has, thus
once again requested the project proponent vide letter dated 12.7.2024 to deposit the amount
of Environmental Compensation with the office of the Board at Ludhiana immediately without
any further delay failing which coercive action will be taken against the project proponent by the
Board for recovery of the amount of Environmental Compensation.

For further action In the case, the Board vide tetter no. 3762-63 dated 2.7.2024
has issued notice for non-compliance of the directions and subsequent order issued vide letter
no. 205 dated 8.1.2024 for imposition of Environmental Compensation amounting to Rs.
3,55,23,438) as well as notice for further Imposition of Environmental Compensation upon M/s

Page 4 of 10

17)

18)
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Dynamic infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon Road, Sahnewal,

Ludhiana for continuous violation and degradation of environment with an opportunity of

hearing before the Chairman of the Board on 23.7.2024.
The project proponent was issued notice for non-compliance of directions u/s 33-

A of the Water Act, 1974 as well as notice for Imposition of Environmental Compensation (EC)

for the period 01.12.2023 to 30.06.2024 with hearing before Chairman of the Board on
09.07.2024, which was postponed to 23.07.2024.

Smt.NoordeepKaur attended the hearing as a proxy counsel for another Advocate
and stated that the counsel is busy In the Hon’ble Punjab and Haryana High Court and requested
for adjournment of the case to Friday.

The Chairman of the Board observed that the project proponent is not serious in
complying with the provisions of the environmental laws. Even after the imposition of
Environmental Compensation on earlier occasion the project proponent is still violating the Law.
The project proponent has not made any serious effort to make compliance.

After considering the background and facts of the case it was felt by the
competent authority of the Board that it is a serious ease of violation of Environmental Laws,
therefore, request of the project proponent and the proxy counsel for the adjournment cannot
be entertained. After examination of the case, the Chairman of the Board decided as under:

1. The detailed order imposing Environmental Compensation on the project proponent be
issued for the subsequent period from 01.12.2023 upto the date of hearing.

2. The Project Proponent shall deposit the already Imposed Environmental Compensation
amounting Rs. 3,55,23,438/- to the Board Immediately falling which coercive action shall
be taken by the Board.

3. In case of non-deposition of Environmental Compensation by the project proponent, the
Deputy Commissioner, Ludhiana be written to get the Environmental Compensation
recovered under arrears of land revenue.

4. Fresh criminal prosecution be filed in the court of lav/ against the project l.e. M/s Dynamic
Infradevetoper Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal
Ludhiana) 30/27,1"Floor,East Patel Nagar,New Oelhi-110008, Ludhiana and Its Directors
and other responsible persons due to continuous violations.

5. Since the directions issued by the Board against the project proponent have not been
complied, the Deputy Commissioner,Ludhiana be requested to Issue necessary directions
to the Registrar-Cum-Tehslldar, Revenue Department, Ludhiana not to register any sale
deed (tittle deed)/mutatlon etc. of any plot/house/SCO/other establishment In the colony
till the written permission of the Board and submit compliance thereof the concerned
authorities to submit the compliance of the directions, falling which action according to
Law will be taken.

19)

20)

21)

22)
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ubllshed advising public not to purchase any
6. A public notice in leading newspaper be p

property in said project till it obtained statutory approval.

proceedings of aforesaid personal hearing
proponent vide Board's letter no. 4230 dated 23.07.2024.

conveyed to the projectwereThe23)

personal hearing held before Chairman ofThe compliance of decisions of
the Board on 23.07.2024 is as under:

Board has imposed EnvironmentalCompensation amounting to Rs.11,80,000/- for the
of the Environmental Laws for period 01.12.2023 to 23.07.2024 vide order no.

24)

1. The
violation
466 dated 27.11.2024.

2. Regular letters have been written to the project proponent regarding submission of
Environmental Compensation amounting to Rs.3,55,23,438/-.

3. The Deputy Commissioner, Ludhiana has been requested vide Board's letter no. 4230
dated 23.07.2024 and letter no. 1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698
dated 05.11.2024, 2775 dated 22.11.2024 and 2923 dated 12.12.2024, 2985 dated
23.12.2024 and 81 dated 13.01.2025 as under :
I. Toissuedirectionsto the Registrar-Cum=Tehsildar,Revenue Department,Ludhiana not

to register any sale deed (title deed/mutation etc. of any plot/ house/ SCO/ otherestablishment in the colony till the written permission of the Board.
II. To issue directions to the revenue department for recovering the amount of Rs.3,55,23,438/- imposed as Environmental Compensation by the Board to be recoveredunder arrears of land revenue by laws.

4. Complaint has been filed vide COMA/46166/2024 dated 22.10.2024 in District Court,Ludhiana.
5. Public notices in English and Punjab have been pubfished In the leading newspapers.

I

The project proponent was issued a notice for non-compliance of directions u/s 33-Aof the Water (Prevention and Control of Pollution) Act, 1974, as well as a notice for impositionof Environmental Compensation (EC), with a personal hearing before the Chairman of the Boardon 30.04.2025. Sh. Amrlnder Paul Singh, Advocate, appeared onbehalf of the project proponent,submitted a Memo of Appearance, and Informed that he was not aware of the facts of theand was unable to make any commitment on behalf of the project proponent, He requested ashort adjournment, .stating that the Director
Attorney and other relevant documents would be submitted on the next date of hearing.Accordingly, it was decided to grant another opportunity of personal hearing to the projectproponent.

25)

case

out of station, and assured that the Power of
was

26) in the meanwhile, the case came up for hearing before Hon'ble National GrTribunal,New Delhi on 19.05.2025 and orders are reproduced as under:-
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"To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit
disclosing daily generation of sewage from families residing in approved area of 9.5
acres, treatment capacity of the existing STP and its capacity utilization. Member
Secretary, PPCB will clearly disclose the gap in daily generation and treatment of STP if
gap exists, manner of discharge of surplus sewage which is generated. In that affidavit,
PPCB will also disclose sample analysis report of the STP treated discharge. Since a stand
has been taken that a sum of Rs. 3, 55, 23, 438 / - has been levied as environmental
compensation, therefore, Member Secretary, PPCB will also disclose the steps which
have been taken till now to recover this environmental compensation. Let this affidavit
be filled within a period of four weeks."

The case is now listed on 24.09.2025.
27) The site of the project was visited by officers of the Board on 10.06.2025 and
during visit it was observed that

1. The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4
Acre (approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for
entire project Garden City (41acre app.). The roads and sewerage system are connected
with each other.

2. There are 3 SCO's and 27 houses built and 3 houses under construction in the front 9.56
Acre colony and there are 138 houses and 9 houses are under construction in the rear
extended/unauthorized colony of size 32.4 acre approx.

3. The STP was not in operation during the visit and no effluents were coming out of the
outlet of STP. Upon inspection of STP one water meter was installed at the outlet of the
STP and its reading was noted to be 7831.90 KL but no water meter was Installed at the
inlet of the STP.

4. The STP is not of adequate capacity to treat effectively the wastewater generated by the
current occupancy of the colonynor for the projected occupancy of the colony and seems
to be non-operational from a long time. The capacity of STP needs to be increased.

5. The project proponent could not provide the logbook of inlet and outlet effluent, logbook
of energy meter reading of STP, sludge disposal record maintained and design capacity of
the STP components.

6. The project proponent has not hired any technical staff/engineer to operate the STP in a
technically sound manner. The project proponent has not provided any sludge handling
facility/sludge drying beds.

7. Housekeeping around the STP was poor and foul smell was observed near the STP and
plantation area.

8. The plantation area was not stagnated. Pipe Is used to carry the discharge from the outlet
of STP to the plantation area of size approx. 550 sq yards, this plantation area is also
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for the disposal of the effluent of the STP. There are around 120 eucalyptus ainadequate
trees of average height around 18 feet.

9. No person from the technical staff was present who could effectively operate the STP and

provide us details of the technology and design capacity of the STP components.

10. The project proponent has not developed the colony as per the approved layout

plan/drawing from the Town Planning Department and is also not following the

conditions of license to develop colony issued by the Senior Town Planner, Ludhiana.
11. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres

is approved colony which has anSTP which is also not of adequate capacity and does not

B

(
efficiently treat the waste water generated from the colony.

12. The untreated wastewater generated from the extended part/unauthorized colony is
lying stagnated in the sewer lines and manholes through which it partly goes into ilUegal
soakage pits constructed at 5 different locations and is partly lifted using tankers.

13. Upon enquiryfrom the residents, the untreated sewage from the manholes is lifted using
tankers and is disposed off at undisclosed locations (frequency of lifting of sewage is twice
a week in rainy season and during the rest of the year the frequency of lifting is twice a
month).

14. The manholes and sewer line needs cleaning and regular maintenance.

:

:

I4J
28) The project proponent was issued notice with another opportunity of personal
hearing before the Chairperson of the Board on09.07.2025,wherein it was decided as urtder:-

1. The Project Proponent shall make all necessary arrangements as required for the
treatment and environmentally sound disposal ofsewage and municipalsolid waste being
generated/expected .to be generated from colony and fulfil all other responsibilities
including obtaining of all regulatory clearances as prescribed and laid down under the
environmental laws and submit action taken/progress report within 20 days to the Board.

2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended In 1988, to the following effect be Issued to the project proponent and
concerned Departments both for 9.56 acres approved and 32 acres unapproved
residential colony:

a) Revenue Authorities / Chief Revenue Officer/ Registrar of Land shall not register any
sale deed related to any plot/flat/house/shop/any other component of this project
with immediate effect.

b) GLADA Authorities shall neither register any sale deed/ transfer deed nor Issue "No
objection Certificate" to revenue authorities for issuance/transfer of conveyance deed
for any plot/flat/house/shop/any other component of this residential colony,Similarly,
the authorities will not Issue completion certificate to the project or component
thereto and shall not sanction any new building plans In the residential colony for any
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plot/flat/house/shop/any other component of this project.newlT SB'e P°W6r Co,p°ra“°" Limited Authorities be directed not to issue e„,
... . C C0nnectI0n ,n premises of project proponent.1 All the above authorities shall make specific entries in their respectiveJamabandl/revenue records with respect to the above directions.DA shall ensure that the sewage and municipal solid waste (MSW)generated from theP oject premises is managed, treated, and disposed of in an environmentally soundmanner, strictly in compliance with the provisions of applicable environmental laws.The Punjab Real Estate Regulatory Authority (RERA) be informed about the graveviolations of environmental laws being made by the project proponent with request totake appropriate actions as deemed fit under the provisions of their laws.Environmental Compensation shail be imposed to the project proponent for non-compliance of environmental norms for the further period of violation from 24.07.2024

upto the date of hearing (09.07.2025) and necessary orders be issued at the earliest.
The project proponent shall deposit the EnvironmentaiCompensationof Rs. 3,55,23,438/-
and Rs. 11,80,000/- earlier imposed and conveyed by the Board, within 10 days.
In continuation of early correspondence made with revenue authorities, D.O letter be
issued to the Deputy Commissioner, Ludhiana for early recovery of amount of Rs.
3,55,23,438/- and Rs. 11,80,000/- imposed as Environmental Compensation to the
project proponent for recovery as arrears under Land Revenue Laws.
Environmental Engineer, Regional Office-2, Ludhiana shall personally ensure that
(1) Environmental Compensation shall be got vetted from the EC Verification

Committee of the Board and orders be issued, within 10 day

(11} Revenue Authorities make "Red Entry"in the Jamabandi explicitly mentioning
that land registries and transfer of plots/flats/shops/any other component of
this project Is not permitted till further orders.
Ensure that compliance of the Hon'ble National Green Tribunal Orders shall be

made in true letter and spirit and reply shall be submitted well withinin timelines

allowed.
Compliance of the all the above decisions of the hearing shall be made and action

ort Is submitted within 20 days.

records including
3.

4.

5.

6.

7.

8 .

(HD

(IV)
taken rep

-=5=32=111
without specific statute.

29)
cons

of India (1996) 5 see 647 and held that

environmental law of the country even
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Thus, In view of the above recorded facts, the matter has been considered for

imposition of Environmental Compensation for the period of violation from 24.07.2024 to
09.07.2025 (351 days) in accordance with the formula and methodology evolved by the Central
Pollution Control Board and adopted by the Punjab Pollution Control Board. Minimum
Environmental Compensation to be imposed as suggested by CPCB shall be Rs. 5,000/- per day.
Accordingly, the amount of Environmental Compensation for the period of violation from
24.07.2024 to 09.07.2025 (Rs. 5,000 x 351days) was calculated to be Rs. 17,55,000/-.

Therefore, the project proponent Is hereby directed to deposit an amount of Rs.
17,55,000/- as Environmental compensation for the period of violation from 24.07.2024 to
09.07.2025 with the office of the Punjab Pollution Control Board within 15 days, from the date
of receipt of this order, failing which, the Board shall be constrained to initiate necessary action
for recovery of the amount of Environmental Compensation by adopting coercive measures,
thereafter.

30)

31)

32) Take notice that no further Intimation or reminder will be issued by the Board in
this regard. Environmental Engineer,Punjab Pollution Control Board, Regional Office-2,Ludhiana
is directed to ensure compliance of directions issued In the case. A copy of this order be supplied
to ail the concerned for compliance.

#(Reena Gupta)
Chairperson

i
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